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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 

(PRINCIPAL BENCH) 

Appeal No. 47 of 2026 

(IA no. 317 of 2026) 

Hind Samachar Limited through its Authorized Signatory Ashok Kumar 

..... Applicant 

Versus 

Punjab Pollution Control Board 

.. .. Respondents 

Short reply by way of affidavit of Er. Satyajeet Singh Attri, 

Environmental Engineer, Regional Office, Jalandhar on behalf of respondent Punjab 

Pollution Control Board. 

I, the above-named deponent, do hereby solemnly affirm and state 

as under: 

RESPECTFULLY SHOWETH 

1 6 JULZn2~ 

1) That the above-mentioned appeal has been filed by the appellant u/s 16 of the 

National Green Tribunal Act, 2010 against the order dated 07.04.2026 passed 

by the Punjab Pollution Control Board wherein the Environmental Compensation 

amounting to Rs. 5,01,79,688/- (Rs. Five Crores One Lakh Seventy Nine 

Thousand Six Hundred Eighty Eight only) has been imposed upon the appellant 

for violation of the provisions of the Water (Prevention and Control of Pollution) 

Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981. It is 

alleged in the appeal that the impugned order has been passed by the Board 

without giving any prior show cause notice or granting any opportunity of 

hearing to the appellant on the question of imposition of Environmental 

Compensation. 

2) That the matter was considered by this Hon'ble Tribunal and vide order dated 

23.04.2026, the appeal was admitted with direction that till the next date of 

hearing subject to deposit of SO% of the amount of EC imposed by the 

impugned order, within a period of four weeks, the operation of the impugned 

order shall remain stayed. The order dated 23.04.2026 passed by this Hon'ble 

Tribunal is reproduced hel'ein below: 
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''1. By this appeal filed under Section 16 of the NGT A~ 2010, 

appellant has questioned the order of the Punjab Pollution 

Control Board (PPCB) dated 07.04.2026, imposing the 

environmental compensation of Rs. ~01,79,688/- (Rupees Ave 

Crores One Lakh Seventy-Nine nwusand Six Hundred Eighty­

Eight Only). 

2. IA No. 311/2026 has been filed by the appellant praying for 

the stay. 

3. The submission of the Sr. Counsel for the appellant is that 

the impugned order has been passed without giving any show­

cause notice concerning imposition of environmental 

compensation. Therefore, it is a case, where the principals of 

natura/justice have been violated on this. 

4. Learned counsel for the respondent PPCB though has 

admitted that no specific show-cause for imposition of EC was 

given but in pursuance to the show-cause notice issued for 

violation, the hearing took place, wherein the issue of 

environmental compensation was considered and in the 

proceedings dated 19.02.2026, the environmental 

compensation was calculated and thereafter the impugned 

order has been passed imposition of EC. 

5. Learned Sr. counsel for the appellant has categorically stated 

that in the minutes of the meeting dated 19.02.2026, there was 

no participation of the appellant or its representative and the 

calculation has been done In the absence of the appellant 

6. In such drcumstances, we admit the appeal and direct that 

till the next date of hearing, subject to deposit of 50% of the 

amount of EC imposed by the impugned order, within a period 

of four weeks, the operation of the impugned order shall remain 

stay. 

7. T77e respondent is directed to produce the original record 

leading to passing of impugned order at the time of hearing of 

the appeal. 

8. Learned counsel for the respondent seeks four weeks' time 

to file the reply. Rejoinder, if an~ can be filed by the appellant 

within two weeks thereafter. 

9. List for hearing 22.07.2026. " 
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3) That In compliance to the orders dated 23.04.2026, the appellant has deposited 

50% of the Environmental Compensation at @ Rs.2,50,89,844/- in the account 

of the Punjab Pollution Control Board on 21.05.2026 out of the total amount of 

Environmental Compensation of Rs. Rs. 5,01,79,688/- (Rs. Five Crores One 

Lakh Seventy-Nine Thousand Six Hundred Eighty-Eight only). The appellant has 

informed the Board vide letter dated 21.05.2026, a copy of which is enclosed 

as Annexure R/ 1. 

4) That in reply to the contention raised by the appellant that the principles of 

natural justice have been violated and the impugned order has been passed 

without giving any show cause notice concerning the imposition of 

Environmental Compensation, it Is submitted that the petitioner was extended 

an opportunity of hearing before the Competent Authority of the Board on 

09.02.2026 with the issuance a notice u/s 33-A of the Water (Prevention and 

Control of Pollution) Act, 1974 vide letter no.378 dated 29.01.2026 and notice 

ujs 31-A of the Air (Prevention and Control of Pollution) Act, 1981 vide letter 

no. 380 dated 29.01.2026. A copy of letter no. 378 dated 29.01.2026 is 

enclosed as Annexure R/ 2 and a copy letter no. 380 dated 29.01.2026 is 

enclosed as Annexure R/ 3. The hearing before the Chairperson of the Board 

on 09.02.2026 was attended by Sh. Vivek Parkash Pandey authorized signatory 

alongwith Sh. Anmol Rai Garg, Advocate, Sh. Pranshu Goyal, Advocate and Sh. 

Sunehil Gupta, Advocate on behalf of the appellant. After hearing the 

representatives of the appellant industry, officers of the Board and considering 

the material aspects of the case, the Chairperson of the Board has decided to 

issue directions u/s 33-A of the Water (Prevention and Control of Pollution) Act, 

1974 and ujs 31-A of the Air (Prevention and Control of Pollution) Act, 1981 

separately wherein decision for imposition of Environmental Compensation was 

also taken. The relevant decisions taken with regard to the imposition of 

Environmental COmpensation in reference to notice under the Water 

(Prevention and Control of Pollution) Act, 1974 are reproduced below. 

"2. The Environmental Engineer, Regional Office, Jalandhar shall 

assess the Environmental Compensation to be imposed upon the 

industry from the date of violation since the industry is operating 

without the consent to operate of the Board under the Water 

(Prevention and Control of Pollution) Act, 1974 upto the date of 

hearing and get the same verified from the EC Verification 

Committee (constituted by the Board for evaluation of Environmental 

Compensation) and ensure to issue orders in this regard. 

3. If the Environmental Compensation for the period of violation 

has to be imposed jointly under the Air (Prevention and Control of 
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Pollution) Act, 1981 and the Water (Prevention and Control of 

Pollution} Act, 1974 as amended, the EC Verification Committee may 

consider the same in consultation with the concerned Regional 

Office." 

5) That the Environmental Compensation Rs. 5,01,79,688/- was thereafter 

imposed by the EC Verification Committee for the period of vfolation from 

01.04.2020 to 09.02.2026 in accordance with the formula and methodology 

evolved by the Punjab Pollution Control Board. Hence, the contention of the 

appellant is denied being incorrect that the principles of natural justice have 

been violated by the respondent Punjab Pollution Control Board. However, 

specific notice was not issued before the Issuance of order no. 131 dated 

07.04.2026 for the imposition of Environmental Compensation. 

6) That the brief facts of the case that lead to the imposition of Environmental 

Compensation upon the appellant industry are enumerated herein below 

a) In order to protect and improve the environment and for 

prevention of hazards to human beings, other living creatures, 

plants and property and maintaining or resorting the 

wholesomeness of water and to preserve the quality of air, the 

Parliament of India had enacted the Water (Prevention and 

Control of Pollution) Act, 1974, the Air (Prevention and Control of 

Pollution) Act, 1981, the Environment (Protection) Act, 1986 and 

certain rules under the provisions of the Environment (Protection) 

Act, 1986 and all these Laws are collectively and severally being 

referred to as the Environmental Laws. 

b) The Punjab Pollution Control Board being the prescribed authority 

is implementing the provisions of the Environmental Laws i.e. the 

Water (Prevention and Control of Pollution) Act, 1974, the Air 

(Prevention and Control of Pollution) Act, 1981, the Environment 

(Protection) Act, 1986 and the Rules made there under in the 

State of Punjab. 

c) The industrial units, operations and processes including the 

printing presses are required to obtain the Consent to Establish 

(ffi) and Consent to Operate (CTO) from the Punjab Pollution 

Control Board under the provisions of the Water (Prevention and 

Control of Pollution) Act, 1974 and Air (Prevention and Control of 

Pollution) Act, 1981 and to comply with environmental norms 

prescribed thereunder. 
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d) M/s Hind Samachar Ltd. situated at G.T. Road, Suranassi, 

Jalandhar is a large-scale red category unit (printing press) and 

was granted consent to operate by the Punjab Pollution Control 

Board under the Water (Prevention and Control of Pollution) Act, 

1974 and the Air (Prevention and Control of Pollution) Act, 1981 

on 24.05.2016 having validity upto 31.03.2020. The industry has 

not obtained the renewal of consents to operate of the Board 

under the said Water (Prevention and Control of Pollution) Act, 

1974 and the Air (Prevention and Control of Pollution) Act, 1981 

after the expiry of the consents on 31.03.2020. 

e) The Industry (printing press) was visited by the officer of the 

Board on 27.02.2025. The industry was not in operation at that 

time but it was observed by the visiting officers that the Industry 

has installed machinery for the printing of newspapers and has 

installed ETP which was not in operation during the visit, as such 

effluent samples could not be collected during the visit. The 

industry was otherwise operating the printing press without 

obtaining the valid consents to operate under the Water 

(Prevention and Control of Pollution) Act, 1974 and the Air 

(Prevention and Control of Pollution) Act, 1981 from the Board. 

f) The Board had issued show cause notices to the industry for 

violation of the provisions of Water (Prevention and Control of 

Pollution) Act, 1974 and under Air (Prevention and Control of 

Pollution) Act 1981 from time to time vide office letter no. 660 

dated 17.02.2021 {Annexure R/4); 974 dated 22.06.2022 

(Annexure R/5); 1980 dated 26.04.2024 (Annexure R/6) and 

4486 dated 18.09.2024 {Annexure R/7} but the industry has 

failed to submit any reply to the show cause notices. The industry 

was thus violating various provisions of the Water (Prevention and 

Control of Pollution) Act, 1974 and Air (Prevention and Control of 

Pollution) Act 1981 and was operating the unit (printing press) 

without the valid consents to operate of the Board. 

g) Accordingly, a show cause notice was again Issued to the industry 

for violation of the provisions of above said Statutes vide fetter 

no. 2643 dated 28.05.2025 wlth an opportunity of hearing before 

the Senior Environmental Engineer, Punjab Pollution Control 

Board, Jalandhar on 10.06.2025. A copy of letter no.2643 dated 

28.05.2025 Is enclosed as Annexure R/8. However, no one on 

behalf of the industry attended the hearing before the Senior 
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Environmental Engineer, Jalandhar on 10.06.2025. 

h) Considering the non-appearance of any representative of the 

Industry before the Senior Environmental Engineer on 10.06.2025, 

another show cause notice was Issued to the Industry vide letter 

no. 2840 dated 10.06.2025 with an opportunity of hearing before 

the Senior Environmental Engineer of the Board at Jalandhar on 

20.06.2025. A copy of letter no. 2840 dated 10.06.2025 is 

enclosed as Annexure R/9. The hearing before the Senior 

Environmental Engineer, Jalandhar on 20.06.2025 was attended 

by Sh. Kultar Krishan, Admin In-charge. The representative stated 

that the industry will apply for the consent to operate within one 

month. After hearing the representative of the Industry and 

considering the material facts, the Senior Environmental Engineer 

decided that the industry shall apply for the consents under the 

Water (Prevention and Control of Pollution) Act 1974 and Air 

(Prevention and Control of Pollution) Act 1981withln 15-days and 

Regional Office, Jalandhar shall verify the compliance made by the 

industry and submit report/process the application on merit. The 

proceedings of hearing held on 20.06.2025 were conveyed to the 

industry vide letter no. 311 dated 30.06.2025 for compliance. A 

copy of letter no. 311 dated 30.06.2025 is enclosed as Annexure 

R/10. However, the industry has failed to apply for the consents 

to operate of the Board. 

i) Considering the case, the Competent Authority of the Board has 

constituted a team of officers for performing a surprise visit to 

check the environmental compliances of the printing press namely 

Hind Samachar Limited at Jalandhar. When the officers of the 

Board reached the premises of the industry (printing press) on 

15.01.2026 for performing the surprise visit, the representative of 

the industry (printing press) came outside the gate of the industry 

and inquired about the purpose from the team members. The 

team members disclosed their identity and requested the 

representative of industry (printing press) to open the gate for 

inspection. The representative informed that he will open the gate 

after the approval from the management and went Inside and 

closed the gate. The team members knocked the door many times 

and waited outside the main gate of the industry for about 10-15 

minutes, but the gate of the industry was not opened and the 

visiting team was not allowed to perform the official surprise 
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inspectjoo_ ~ the dft\l'llStaJlCe the ~ [l ~1d 

~the Senior SUptvintendent of Police (Rural) in \'riting 

on 15.01.2026 to provide polite protection so as to the 

team to perform the visit to the premises of the indusby (printing 

PfeSS). Ac:tordingtv, a Police team ~ the 

~ of Police. h~ Deputy SUperintendents of 

and other ~ officials reached the site and the nlcl&O gate of 

the UldustJy was opened after a time period of about 4 hours. 

j) Thereafter, the team of officers performed the visl't along\ ith 

P<>r~ee offidals.. The obsef\tatioos of the visiting team are 

mentioned beb . 

l The tndustry iS engaged in business of newspaper printing 

ana same was not in operation. 

i. The industry has installed one no. DG set of unkno\\1l 

capacity placed in a dosed room which is \\ithout canop f 

and double silencer of adequate stack height. 

- The industry has stored plastic contaminated container 

near the ETP section in an open area, which are CO\~ 

under hazardous waste categoty 33.1. 

iv. The indust:Jy has installed ETP in the comer of the 

premises and same was not in operation. However, the 

industry has installed collection pit near the ETP area and 

industry has provided pump in the collection tank and the 

outlet line of pump is leading to outside the premises and 

same is going to un<fiSdosed location. 

v. The industry has not developed any plantation area for 

the scientific disposal of treated effluent 

Vi. The effluent samples were collected during the visit and 

the samples were sent to Head Offlc.e, Laboratory of the 

Board at Patiala for analysis. 

k) In view of the above facts and violations, a notice to issue 

d'trections u/s 33-A of the Water (Prevention and Control of 

Pollution) Act, 1974 was issued to the industry vide letter no. 378 

dated 29.01.2026 and a notice to issue d irections u/ s 31-A of tfle 

Air (Prevention and Control of Pollution) Act, 1981 was issued vide 

letter no. 380 dated 29.01.2026 within an opportunity of heanng 

before the Competent Authority of the Board on 09.02.2026. A 
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copy of letter no. 378 dated 29.01.20261s enclosed as Annexure 

R/2 and a copy of letter no. 380 dated 29.01.2026 Is enclosed as 

Annexure R/3. 

I) Sh. Vlvek Parkash Pandey, Authorizes Signatory of M/s Hind 

Samachar Ltd. Jalandhar attended the hearing before the 

Chairperson of the Board on 09.02.2026 alongwlth Sh. An mol Rai 

Garg, Sh. Pranshu Goyal and Sh. Sunehll Gupta, Advocates. The 

representatives of the Industry submitted a written reply which 

was taken on record. The officers of the Board have considered 

the reply and offered their comments by taking into account the 

response of the Industry and the observations made by the visiting 

team of officers during visit on 15.01.2026. The comments offered 

by the officers of the Board are mentioned below. 

a. The Industry has earlier obtained the consents to 

operate of the Board under the Water {Prevention and 

Control of Pollution) Act, 1974 and the Air (Prevention 

and Control of Pollution) Act, 1981 under red category. 

Now as per the latest categorization of Central Pollution 

Control Board, the industry is covered in orange 

category. The categorization does not extend any 

relaxation to the industry which is mandated to comply 

with Sections 24 and 25 of the Water (Prevention and 

Control of Pollution) Act, 1974 and Section 21 of the Air 

(Prevention and Control of Pollution) Act, 1981. 

b. The plea of oversight cannot be made applicable to the 

environmental compliances which is a serious issue. 

After the expiry of the consents to operate on 

31.03.2020, the industry remained operational in 

violation of the provisions of the Water (Prevention and 

Control of Pollution) Act, 1974 and the Air (Prevention 

and COntrol of Pollution) Act, 1981. The consent to 

operate application filed on 23.01.2026 was returned 

due to non-submission of essential information. 

c. May be, the industrial unit was not in operation at the 

specific time of visit by the officers of the Board but the 

industry has to make compliances of the environmental 

laws. It is admitted that the printing press operates at 

night and not during the day. The representatives of the 
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lndust7y were present during the Inspection by the team 

of officers of the Board. The facts relating to the 

registration of AR and subsequent stay granted by the 

Hon'ble Punjab and Haryana High Court ln CRM-M no. 

5521 of 2026 are a matter of record. 

d. (i) The fact Is admitted by the industry that the printing 

press is being operated during night hours. 

(H) During inspection, the DG set was found installed 

adequate without acoustic canopy and inadequate stack 

height which constitute a violation of the provisions of 

the Air (Prevention and Control of Pollution) Act, 1981. 

Any future intent or assurance cannot substitute the 

violation of law found at the time of visit. The operation 

of the DG set without declared capacity, requisite 

emission control measures, and adequate stack height 

constitutes a violation of the provisions of Sections 21 

and 22 of the Air (Prevention and Control of Pollution) 

Act, 1981. The statement made by the industry shows 

that they will make compliance of adequate height. 

(iii) Used plastic containers containing ink/chemicals fall 

within the scope of Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 

2016 and is categorized as hazardous waste of category 

33.1. During inspection, hazardous waste was found 

stored in open areas within the Industrial unit and the 

unit did not possess the mandatory authorization under 

Rule 6 of the said Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 

2016. Hence, the violation of the provisions of Rule 6, 8 

and 9 of HOWM Rules, 2016 is clearly established. 

(iv) The statement made by the industry defeats the very 

purpose of the surprise visit During inspection on 

15.01.2026, non-operation of ETP was established and 

analysis of effluent being discharged from its collection 

tank revealed parameters exceeding the prescribed 

norms, thereby confirming discharge of polluted 

effluent. The private laboratory reports submitted 

subsequently cannot override the sampling conducted 
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by the Board officers. The analysis report dated 

05.02.2026 of private laboratory placed on record by 

the industry cannot be relied upon and considered valid 

for the violations found committed by the industry 

during visit on 15.01.2026. 

(v) The unit has not maintained any environmentally sound 

adequate arrangement for disposal of effluent in the 

premises of the industrial unit. The Industry cannot 

enter into an agreement with any person for collection, 

storage and disposal of effluent. 

(vi) During inspection on 15.01,2026 effluent samples were 

collected by the team of officers, the analysis result of 

which reveals that the parameters are exceeding the 

prescribed norms, thereby confirming discharge of 

polluted effluent. The private laboratory reports 

submitted subsequently cannot negate the sampling 

conducted by the Board officers. Moreover, any post­

inspection remedial actions or reports after 15.01.2026 

do not regularize the violations already committed. The 

analysis report dated 05.02.2026 of private laboratory 

placed on record by the Industry cannot be relied upon 

and considered vaJld for the violations found committed 

by the Industry during visit on 15.01.2026. The analysis 

result of the sample collected on 15.01.2026 is being 

conveyed to the industry separately. 

(vii) Though the industry had applied for the consents to 

operate of the Board on 23.01.2026 but the application 

was returned due to non-submission of essential 

information. The industry had remained in operation 

and is being operated without the consents since 

31.03.2020 i.e. for about six years, thereby violating the 

provisions of Sections 25/26 of the Water (Prevention 

and Control of Pollution) Act, 1974 and Section 21 of 

the Air (Prevention and Control of Pollution) Act, 1981. 

Filing of an application for obtaining the consent to 

operate of the Board under the Water (Prevention and 

Control of Pollution) Act, 1974 or the Air (Prevention 

and Control of Pollution) Act, 1981 does not in any 

manner construed to be the grant of the consents to 
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operate. 

e. Though the industry had applied for the consents to 

operate of the Board on 23.01.2026 but the application 

was returned due to non-submission of essential 

information. 

f. The categorization of Industry does not give any 

relaxation with regard to the compliance of environmental 

norms. The Orange category Industries are also of 

polluting nature and the printing press carries pollution 

index of 56.5. The orange category of industry Is also 

mandated to comply with Sections 24 & 25 of the Water 

(Prevention and Control of Pollution) Act, 1974 and 

Section 21 of the Air (Prevention and Control of Pollution) 

Act, 1981. The industry is operating in violation of the 

provisions of the Water (Prevention and Control of 

Pollution) Act, 1974 and Air (Prevention and Control of 

Pollution) Act, 1981 since 31.03.2020 and it is a fit case 

to exercise powers u/s 31-A of the Air (Prevention and 

Control of Pollution) Act, 1981 and u/s 33-A of the Water 

(Prevention and Control of Pollution) Act, 1974. 

g. The contention of the industry is totally wrong hence 

denied that the Punjab Pollution Control Board has been 

maliciously targeting and taking actions against the 

Punjab Kesari Group. In the present case, the printing 

press is operating without the mandatory consents to 

operate of the Board under the Water (Prevention and 

Control of Pollution) Act, 1974 and the Air (Prevention and 

Control of Pollution) Act, 1981 since 31.03.2020 and for 

the last about six years the industry is intentionally and 

deliberately causing pollution. The facts relating to the 

passing of order dated 20.01.2026 by the Hon'ble 

Supreme Court of India in SLP bearing Diary No. 3871 of 

2026 filed before the Hon'ble Supreme Court and the 

orders dated 23.01.2026 passed by the Hon'ble Punjab 

and Haryana High Court in Civil Writ Petition no. 1298 of 

2026 and Civil Writ Petition no. 940 of 2026 and further 

orders dated 29.01.2026 passed by the Hon'ble Supreme 

Court of India are a matter of record and are being 

complied by the Board. The Jagat Vijay Printers is 
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operating the unit in compliance to the orders of the 

Hon'ble Supreme Court of India. 

m) During the course of hearing {held on 09.02.2026) the officers of 

the Board apprised that the Head Office Laboratory of the Board 

at Patiala has released the analysis report of the samples collected 

from the premises of the industry on 15.01.2026. As per the 

analysis report issued by Head office Laboratory of the Board vide 

letter no. 2413 Dated 04.02.2026 various parameters such as oil 

and grease@ > 100 mgj ltr, TSS@ 46400 mg/ltr, BOD@ 18500 

mg/ltr, COD @ 158000 mg/ltr, were found beyond the permissible 

limits of general standards for discharge of environmental 

pollutants onto land for Irrigation (oil and grease -10 mg/Jtr, TSS 

-200 mg/ltr, BOD -100 mg/ltr, COD -250 mg/ltr). A copy of letter 

no. 2413 dated 04.02.2026 is enclosed as Annexure R/11. 

n) After hearing the parties and examining the record, it was 

observed by the Competent Authority that the printing press is 

admittedly being operated for a long period of about six years 

intentionally and deliberately without the consents to operate of 

the Board since 31.03.2020 in violation of the provisions of the 

Water (Prevention and Control of Pollution) Act, 1974 and the Air 

(Prevention and Control of Pollution) Act, 1981. In view of these 

facts, the allegation of targeted action by the Board against the 

Punjab Kesari Group is factually incorrect and is not sustainable. 

Non-obtaining of the consent to operate of the Board under 

Section 25 of Water (Prevention and Control of Pollution) 

Amendment Act, 2024 and U/s 21 of the Air (Prevention and 

Control of Pollution) Amendment Act, 2024 is an offence 

punishable with imprisonment. 

The statement of the industry was not correct that 

seven days' notice was issued by the Board. The industry was 

and is not adhering to any environmental norms and was/is 

causlng environmental pollution intentionally and deliberately. In 

view of these facts, ten days' notice was issued to the industry 

for hearing (notice was issued on 29.01.2026 and hearing was 

held on 09.02.2026) and the same is justified otherwise the case 

was fit for issuance of closure directions without any opportunity. 

It was further observed that the industry has also 

prevented the team of officers of the Board on 15.01.2026 from 
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Inspecting the industrial unit to check the compllance of 

environmental norms. Such an action and behaviour of the 

project proponent is not appreciated. Jt is relevant to mention 

here that all the members/officers, officials of the Board when 

acting or purporting to act in the discharge of their official duties 

are public servants within the ·meaning of Section 21 of the Indian 

Penal Code according to Section 50 of the Water (Prevention and 

Control of Pollution) Amendment Act, 2024 and Section 24 of the 

Air (Prevention and Control of Pollutlon) Amendment Act, 2024. 

The Project Proponent in fact has restrained the team of officers 

of the Board on 15.01.2026 from performing their official duty. 

The visiting team of officers of the Board had to contact the 

district Police for protection to perform the visit to check the 

environmental compliance. This exercise has wasted the valuable 

time and resources of both the Punjab Pollution Control Board 

and that of the Police Department. The Project Proponent has 

portrayed himself as a victim of the situation but in fact the 

Project Proponent under the guise of a newspaper printing press 

was and is violating the provisions of the Water (Prevention and 

Control of Pollution) Act, 1974 as amended as well as Air 

(Prevention and Control of Pollution) Act, 1981 as amended 

intentionally and deliberately. The disclosure of the analysis 

report by t:fle officers of the Board (of the samples of effluent 

collected during the inspection of the industry on 15.01.2026) is 

also not favourable. The analysis report reveals that various 

parameters are beyond the permissible limits. The written 

submissions given by the representatives of the industry have 

been considered and found not appropriate. 

It was further observed that the case is fit to invoke the 

provisions of the Section 33-A of the Water (Prevention and 

Control of Pollution) Amended Act, 2024 and under Section 31-A 

of the Air (Prevention and Control of Pollution) Amended Act, 

2024 for closure of the industry in the first instance but in view 

of the fact that the unit is a printing press (and the Hon'ble 

Supreme Court of India in a similar case has granted protection 

to the printing press at Ludhiana) the Competent Authority 

decided to impose Environmental Compensation upon the 

industry on the basis of Polluter Pays Principle for degradation of 

environment for the period of violation since the industry Is 
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operating without the consent to operate of the Board under the 

Water (Prevention and Control of Pollution) Act, 1974 upto the 

date of hearing. The Polluter Pays Principle has been decided to 

be the part of the environmental laws of the country by the 

Hon'ble Supreme Court of India without any specific statute. 

Apart ftom the imposition of environmental compensation, the 

industry is also liable for appropriate action in accordance with 

the provisions of the Water (Prevention and Control of Pollution) 

Amendment Act, 2024 and the Air (Prevention and Control of 

Pollution) Amended Act, 2024. 

o) It is relevant to brought on record that the Hon'ble Supreme Court 

of India has considered the Principles of Precaution, Sustainable 

development and Polluter Pay's and decided to strictly implement 

the same. The decisions so taken by the Hon'ble Supreme Court 

of India are summarized herein below: 

i. The concept of precautionary prindple was 

considered in M.C Mehta versus Union of India and 

others and vide judgment dated 11.10.1996 the 

Hon'ble Supreme Court of India held that the 

Precautionary Principle has been accepted as a part 

of the Law of the land. 

ii. The concept of sustainable development was 

considered In M.C Mehta versus Union of India and 

others (1997) 2 sec 353 and it was decided by the 

Hon'ble Supreme Court of India that the development 

is essential for the economy of the country but at the 

same time the environment and eco systems have to 

be protected. 

iii. The Hon'ble Supreme Court of India has also 

considered the concept of Polluter Pay's Principle in 

Indian Council for Enviro Legal Action and others v/s 

Union of India and others (1996) 3 SCC 212 para 16, 

Yellore Citizens Welfare Forum v/s Union of India 

(1996) 5 SCC 647 para 12-18 and held that Polluter 

Pay's Principle is accepted principle and part of 

environmental law of the country without even 

specific statute. 

P) The proceedings of the personal hearing held before the 

Chairperson of the Board on 09.02.2026 were conveyed to the 
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industry vide letter oo.722 dated 17.2.2026 under the Nf 

(Prevention and Control m PoflutJOn) Ad, 1981 and tAde letter no. 

720 dated 17.2.2026 warer (Preventtoo and COntrol of Pofk6Jn) 

Act, 1974. A ccpy of Jetter no. 722 dated 17.02.2026 iS endo!ed 

as Annexure R/12 and a copy of fetter no. 72JJ dated 

17.02.2026 is endosed as Annexure R/13. 

q) In compliance to the decisionS of the personal hearing held oo 

09.02.2026, the Environmental Engineer, R.egionaf Office, 

Jalandhar has jointly calculated the amount of erMrontnental 

compensation for the period of v'JOiatjon from (01,04.2020 tD 

09.02.2026) under the Water (Prevention and COntrol of PolluUon) 

Ad, 1974 and the AJr (Prevention and Control of Pollution) Ad, 

1981 In consultation witfl the fC verification committee and 

referred the case to the EC venflcation committee. 

r) The EC verifiCation committee constituted by the Board for 

evaluating the Environmental compensation to be imposed Upo(l 

defaulting industrial units, Urban Local BodieS, Health care 
Facilities and Other establishment has consjdered the case of M/ s 

Hind Samadlar Umited, G.T. Road, SUranassi, JaJandhar in itS 

meeting held on 19.02.2026. The EC veritic:ation committee has 

calculated the Environmental Compensation tor the period of 

violation from 01.04.2020 to 09.02.2026 (2141 days) under the 

Water (Prevention and Control of Pollution) Ad., 1974 and the Air 

(Prevention and Control of Pollution) Ad, 1981 in accordance with 

the formula and methodology evolved by the Central Pollution 

Control Board and adopted by the Punjab Pollution Control Board. 

The calculation carried out by the EC verification committee is 

tabulated below: 

Particulars Values , 
EC Pl'*N•R *S*Lf 

PI 50 Water Aa, 1974 and Air~ 1981 
N 2141 From 31.03.2020 to 09.02.2026 
R 250 As in case of violation 
5 1.5 large scale unit 
lF 1.25 For Jalandhar having population 2.19 

mill ;a, 
EC 50 X 2141 X 250 X 1.5 X 1.25:: Rs. 5,01,79,687.50/-

say Rs. 5,01,79,688/- for the period of violation 
from 01.04.2020 to 09.02.2026. 
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A copy of the minutes of the meeting of the EC verification 

committee held on 19.02.2026 is enclosed as Annexure R/14. 

s) Therefore, M/s Hind Samachar Limited, G.T. Road, Suranassi, 

Jalandhar through its Director 1 Authorized Signatory was directed 

to deposit an amount of Rupees 5,01,79,688/- (Five Crore one 

Lakh Seventy nine thousand Six hundred eighty eight Rupees) as 

environmental compensation vide order no. 131 dated 07.04.2026 

with the office of the Punjab Pollution Control Board for degrading 

and damaging the environment for the period of violation from 

01.04.2020 to 09.02.2026 as recorded in the order herein within 

15-days from the date of receipt of the order, failing which 

neces.sary action will be initiated by the Board for recovery of the 

amount of environmental compensation by adopting coercive 

measures. 

t) The EC verification committee has confirmed the imposition of EC 

amount to Rs. 5,01,79,688/- upon the industry for the period of 

violation from 01.04.2020 to 09.02.2026. The calculated 

Environmental Compensation has been approved to be Imposed 

by the Chairperson of the Board. Upon such imposition and 

approval, the orders for imposition of Environmental 

Compensation were rssued under the signature of the Member 

Secretary of the Board. 

u) A copy of order no. 131 dated 07.04.2026 which is under 

challenge in the present appeal is enclosed as Annexure R/ 15. 

7) That it is relevant to mention here that after the expiry of the consent to 

operate on 31.03.2020, the appellant has not applied for the consents to 

operate of the Board upto 23.01.2026. The appellant has applied for obtaining 

the consent to operate of the Board under the Water (Prevention and Control 

of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 

1981 on 23.01.2026 and 22.04.2026 but on both the occasions, the 

applications for consent to operate under the Water (Prevention and Control 

of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 

1981 were returned to the applicant due to some observations but the 

appellant has not attended to the said observations and had not applied for 

the consents to operate of the Board after 22.04.2026. There is no arbitrary 

rejection of the consent renewal applications as alleged by the appellant. 

8) That it is further relevant to mention here that the respondent Punjab Pollution 
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Control Board has not initiated or taken any other action against the appellant 

printing press except the imposition of Environmental Compensation which is 

under challenge before this Hon'ble Tribunal in the present appeal case. 

9) That no ground as mentioned in sub para A to Z and sub para AA to NN in 

paragraph 34 of the appeal is made out to set aside the order passed by the 

Board for imposition of Environmental Compensation upon the appellant. 

10) That the deponent may kindly be allowed to place on record the present short 

reply by way of affidavit on behalf of respondent Punjab Pollution Control 

Board. 

Verification 

Deponent 

(Er.~~i) 
Environmental Engineer, 

Punjab Pollution Control Board, 
Regional Office, Jalandhar 

(On behalf of respondent PPCB) 

Verified that the contents of paragraphs 1 to 10 of the above short 

reply by way of affidavit of the deponent are true and correct as derived from the 

official record. No part of the above short reply is false and nothing material has 

been kept concealed therein. 

f ~till deponent whO ha! 
~,.,fftmy Jft~ 

Deponent 

(Er.-sf~ttri) 
Date: /I, 1- ,.. l.CJV 
Place: JoJ~ 

Environmental Engineer, 
Punjab Pollution Control Board, 

Regional Office, Jalandhar 
(On behalf of respondent PPCB) 

AFFIDAVIT ATTESTEI> 

NOTARY. JAIA~R (1'8.) INDIA 

1 6 JUl ~016 
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Annexure R/1 
5!J_flb J_ 

7tY _f!t--D 
Publ;shers or­

PUNJAB KESARI 

ziTSTl" ~,\,£:)~ 
THE HIND SAMACHAR (Ttl 

tJJtanona• ChnM_tg;vh LWh•ana Ba1htno~ 
Shim~ Pol3'l11l\11 P""•PBI H!sar ~01\lak Jommu 
JiliP\11 Jodhpur UOalP,Jr AJIIIIlr) 

NAVODAYA TlMES 
(New Delhi, NCR Md OchrOldun) 

HIND SAMACHAR 
(JalandNtr , Chand•garh & Jammu) 

JAG BANI 
tJn4'10\dl\ar ChanO•Qarn Ludhl<\na & Salhll'ld<t) 

ro, 
Thl' Cha irpcrsrm, 

Punjab Pollution Control Board. 
Jala ndhar. 

CIVIL LINES. JALANDHAR-144001 (INDIA) 
Cll-4 IJ71 1 2 1 P01114~PLCOOI~lll 

IH iliJII I OC. p~!JIOUp@gmatl tom /A q~ .... ij p,, o181 n3010<1 

Uatc: ~ 1.05.:!0:!r, 

~uh: Comph.mct! l)f order dated 23 .04.202<> pass~t.l by llon'ble N(jT 111 App~:al ~~). -n or 2026 
tHkd ' llrnd SJtn.u:l1ar l imited v. PPCB'. 

Dear Sir ~1a 'am. 

Thi:. 1s reference to the order dated 07.0~.2026 passed by your office impo:mlg Em imnmcnzal 
Compensation of li\ R 5.01,79,688/- against Hind Samachar Limitec.l. which was chalh:ng~d bdore 

tho: Hon'blc NGT in Appeal No. 41 of2026. 

The Hon·btc NGT ide order dated 23.04.2026 bod directed sta>' of the order d:JIC'<l 07.lN.2026 
subject to payment of 50% of the EC imposed (1.e. INR 2.50.89.844/-) to your oflk..:. Rdt.:\dnt part 

of the order is set out herein below: 

"6. In such circumstances, we admit the appl!uf and direct that rill rn.• llt'.\f tlcJt, otlt.·,trmg. 

sul?}ecl to deposit of 50% of the umount of EC imposed by tlw impugucd cmh·r. H'llllin a 

period of follr weeks, I he> operation of the imp11gned order .vlw/1 rt!ltlrlill .rray · 

In respect thereof, in compliance of the order dntcd 23.04 . .2026, a sum ut' /NR 2,5V.N!>.~4~. - hus b~cn 
d~posi ted today in your bank account no. 073104000152235 with lOBI Bunt... by wuy of R rG 

bt!aring UTR No. HDFCR52026082160991808. 

This is for your infom1ation and records. 

Sinc~rcly, 

For The llind Samachur Limited 

AuthoMzod ~:(.r} 
----------------~-----------4 p P.C.tl. R.U. JAI.:\' 'D!-!AR 

R V~,J, .:.. .,, .. ~.n .... e.t.Sl~. 1 . cce• , ....... ,_ ....... D\ , h 
Vida RINo ..... •':irJ.(.S~) ~ -~- 1 .lA!/f./.cl( 

as .... /Z .. ~ .. c~~~ ~l1} ~~~ i 
- <>- -----
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Annexure R/2 
•. Punjab Pollution Control Board 

Zonal office, Near PSlEC, Water Tank. Focal Point, J11landhar 
Phone No. 0181·l801t12 WW.ppcb.gov.!n EmaliiO- seeRpCblaf@amall.com 

;;"7s-::r-a··-·-------;-.;.~--------·--;.-;;-j11;4-;z-
To 

Mls Hind Samachar Limited, 
G.T. Road, Suranassl, 
Jalandhar. 

Subject: Notice ula 33-A of t~ Water (Prevention & Control of Pollution) Act 1974. 

Whereas it is obligatory on the part of the industry to obtain the 'consent to 
operate' of the Board u/s 25 of the Water (Prevention and Control of PoUU!ion) Act, 1974 snd u/s 
2.1 of Air (Prevention and Control of Pollution) Act 1981 , for dlscf1arge of effluent/ emission 
from its Industrial premises and to operate the outlets; 

And whereas, it is mandatory on the part of the industry to install proper and 
adequate Water Pollution Control Device so that the concentration of various pollutants 
confinns to the effluent standards prescribed by the Board; 

And whereas, the industry is a large-scale red category un~ and the fnduslry 
was granted consent to operate under Water (Prevention & Control of Pollution) Act, 1974 
which were valid upto 31 .03.2020. The Industry has not obtained for renewal of consent to 
operate of the Board till date. 

And whereas, earlier the Industry was visited by officer of the Board on 
27.02.2025 and observed that the was not In operation and the Industry has Installed 
machinery for the printing of newspapen. The Industry has installe<l ETP which was not in 
operation during the visiL As such effluent samples could not be collected during visit. The 
industry was in operation Without obtaining valid consel\l to operate under Water (Prevention 
& Control of Poftution) Act, 1974 and under Air (Prevention and Control of Pollution) Act, 
1981 from the Board till dale. The industry has been issued show cause notice for the 
violation of the provisions of Water (Prevention & Control of Pollution) Act, 1974 and under 
Air (Prevention & Control of Pollution) Act 1981 vide this office letter no. 660 dated 
17.02.2021, 974 dated 22.06.2.022, 1980 dated 18.09.2024 and 4486 dated 16.09.2024 but it 
has failed to submh any reply till date. ~ Industry is violating various provisions of the 
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of 
Pollution) Act 1961 and operating the unit without valid C<:lnsents of the Board with hearing 
before Senior Environmental Engineer, Jalandhar on 10.6.2025 but no one frorn the industry 
attended the hearing and re.flearing fixed on 20.6.2025 wherein it was decided thai: 
1) The industry shall apply for consents under the Water (Prevention & Control of Pollution) 

Act 1974 and Air (Prevention & Control ot Pollution) Act 1981withln 15-days. 
2) The Regional Office, Jalandhar shall verify the compliance made by the industry and 

subm~ reporflprocess the application on merit. 
And whereas. the subJect cited Industry was visited by team of officers 

constituted by Competent Authority of!he Board on 15.1.2026 and observed that during Visit, 
the representative of press came outside the gate and inquired about the team. The team 
asked the representative of press to open the gate for Inspection. The representative informed 
that he would open the gale after the approval from the management. TherEafter, the 
representative went lnsld4! and gate was not o~ned. The team aga,in knocked the door and 
waited outside the main gate for approlC. 10..15 minutes, but the gale was not opened. 
Thereafter, the entire incident was apprised to the Competent Autholily. The Competent 
Authorily have talked to Police Authority to provlde police force to the team to visit the printing 
press. Thereafter, the request Jetter has been wrinen to the S S P (Rural), Jalandhar to provide 
force, so as to enable the team to vislt the premises as per the ord~r of the Competent 
Aulhori1y. Accordingly, the Pollee team (Including SSP, two DSP & other Police officials) 
reached at the site and lhey have opened \he main gate after a time period of about 4 hours. 

And wherl!as, the Industry was inspected alongwlth Police officials and during 
visit it was observed as under: • 

1. The industry Is engaged in business of newspaper printing and same was not In 
operation. 

2. The induslty.has installed 011e no. OG set of unknown capacity placed in a closed room 
which is withol(t canopy and double silencer of adequate stack heigh/. 

19 

363



3. The industry has stored plastic conlamlnaled con lamer near the ETP section in an 2 ( 
open area, which are covered under hazardous wasfe category 33. 1. 

4. The industry has installed ETP in fhe comer of the premises and same was nof in 
operation. However, the Industry has installed collection pit near fhe ETP area an" 
industry has provided pump lh the collection tank and the outlet line of pump Is leading 

to outside the premises and same Is going to undisclosed location. 
s. The industry flas not developed any plantation area for the scientific disposal of ueated 

effluent. · 

6. The effluent samples were coUected from lhe collection lank in the presence of Police 
officials and same we~ sent to ltle Board's Water lab, Patlala for analysis. 

7. The representative of the industry has not produced any document regarding CTEICTO 
<lf the Board under the provisions of the Water Act, 197 4 and the Afr Act 1981. 

And whereas, the lndustry Is violating various provisions of Water Act 1974 
<lperating !he unit without valid consents of the Board. 

And whereas, it has now been proposed to initiate action ufs 33-A of the Water 
(Prevention & Control of Pollution} Act 1974 as amended in 1988 after affording an opportunity 
of personal hearing. 

Now, therefore, Punjab Pollution Control Board In exercise of the powers 
conferred upon it uls 33-A of the Water (Prevention & control of Pollution) Act, 1974 proposes 
to issue following dire<:tions: 

1. That the industry shall stop operating aff outlets & stop forthwith discharging any 
effluent from its premises. 

2. That the industry shall not restart any processfplanl unless all necessary water/air 
pollution contr<Jf measures are taken and concentration of various pollutants conforms 
to !he effluent standards laid down by the Board for such discharges. 

3. That lhe Industry shall not restart discharging pollutants until it obtains the consent to 
operate of the Board u/s 25f26 of the Water (Prevention & Control of Pollution) Act 
1974 as amended in 1988. 

4. That Punjab State Power Corporation limited wfll be directed to disconnect the supply 
of el~tridty available to Indus tty. 

You are, hereby, g!Ven an opportunity of personal hearing to file objections, if 
any,.on t.he proposed directions before the Chalrperso!\ of the Board go 09.2,2p26 11jDO 
AM m h1s office at Vatavaran Bhawan, Punjab Pollution Control Board, Nabha Road 
Head Office, Patiala, to explain the position, failing which action as per prQvisions of th~ 
Water Act 1974 ~hall be taken without giving any further notice/ opportunity. 

The ?wnerl Oireclorl Partner or senior functionary with proper Authority tetter shafl attend the 
heanng. 

This issues with fhe fiPProval of Competent Authoritv of the Board. 

tunjab Poilu::~ ~t~~~~~~ 
EndstNo. 314 Dated ti9 {!{1.e 

A copy of tne above Is forwarded to Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Jalandhar for info.rmation wlth request to get tbe copy of th 
notice delivered to the rndu&try through special messenger/ e-mail/ WhatsApp and sen; 
lhe ,..elpt ~~ the same to this office and also ensure Its pn,enca on thel date and 
tfme of heanng. 

j For& n behalf of 
~ Punjab Pollutron Control Board 
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/ Annexure R/3 
.• .Punjab Pollution Control Board ·~~ 

Z.On:al office, Near PSI EC, Water Tonk, Focal rolnt, Jnl1ndb1r 
Phone No. 0\&1·260\Gn ww.pPfb.goy.ln EmaiiiD- neppebtai@SJmall.com 

; ·--u;· ·-(R;~;.; ---··---·-----... ·~:;0 £iFff&6·-
To 

Sub}ect: 

Mls Hind Samacnar Umlted, 
G.i . Road, Suranassl, 
Jalandhar. 

Notice uls 31-A of Air {Prevention & Control of Pollution) Act, 1981 as 
amended In 1987. 

Whereas it is obligatory on the part of the Industry to obtain the 'consent to 
operate' of the Board u/s 25 of the Water(Preventlon and Control of Pollution) Act, 1974 and ufs 
21 of Air (Prevention and Control of Pollution) Act 1981, for discharge of effluenU emission 
from its lndusttial premises and to operate the outlets; 

And whereas, it is mandatory on the part of the industry to install proper and 
adequate Air Pollution Control Dev.ice so that the concentration of various pollutants confirms 

to the emission standards prescribed by the Board; 
And whereas, the industry is a large-scale red category unit and the industry 

was granted consent to operate under Air (Prevention and Control of Pollution) Act. 1981 
which were valid upto 31 .03.2020. The Industry has not obtained renewal of consent to 
operate of the Board under the Air (Pre11ention & Control of Pollution} Act, 1981 till date. 

And whereas. earlier the Industry was vl$ited by officer of the Board on 
27.02.2025 and observed that the was not in operation and the Industry has installed 
machinery for the printing of newspapers. The industry has Installed ETP whiCh was not in 
operation during the visit. As such effluent samples could not be collected during visit. The 
Industry was In operation Without obtaining valid consent to operate under Water {Prevention 
& Control of Pollution) Act, 1974 and under Air (Prevention and Control of Pollution) Act, 
1981 from the Board tilf dale. The industry has been issued show cause notice for the 
violation of the provisions of Water (PrevMtlon & Control of Pollution) Act, 1974 and under 
Air {Prevention & Conltol of Pollution) Act 1961 vlde this offlce leiter no. 660 dated 
17.02.2021, 974 dated 22.06.2022, 1980 date<l16.09.2024 and 4486 dated 18.09.2024 but it 
has failed to submit any reply till date. The industry was violating various provisions of the 
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention &' Control of 
Pollution) Act 1981 and operating the unit without valid consents of the Board with hearing 
before Senior Environmental Engineer. Ja!andhar on 10.6.2025 bul no one from the industry 
attended the hearing and re-hearing fixed on 20.6.2025 wherein it was decided that: 

1) The indu~!Ty shall apply for consents under the Water (Prevention & Control of Pollution) 
Act 1974 and Air (Prevention & Control of Pollution) Act 1981within 15-days. 

2) The Regional Olf~ee. Jalandhar shall verify the compliance made by the industry and 
submit report/process the application on merit. 

And whereas, the subject cited Industry was visited by teem of officers 
constituted by Competent Authority of the Board on 15.1.2026 and obsetVed that during visit, 
the representatlve of press came outside the gate and inquired about \he team .~The team 
asked the representative of press to open the gate for Inspection. The representative informed 
the! he would open the gate after the approval from the management. Thereafter, the 
representative went inside and gate was not opened. The team again knocked the door and 
waited outside the main gate for approx. 10-15 minutes, but the gate was not opened. 
Thereafter, the enUre Incident was apprised to the Competent Authority. The Competent 
Authorfty have lalked to Police Authority to provide pollee force to the team to visit the printing 
press. Thereafter. the request letter has been written to the S S P (Rural). Jalanohar to provide 
force, so as to enable the team to visit the premises as per the order of the Competent 
Authority. Accordingly, the Pollee team (Including SSP, two DSP & other Pollee officials) 
reached at the site and they have opened the main gale after a time period of aboul4 hours. 

And whereas. the Industry was Inspected alongwlth Police officials and during 
visit It was observed a a under. -

1. The Industry is engaged· in business or newspaper printing and same was not in 
operation. 

2. The industry has Installed one no. DG set of unknown caoacltv olar:~n In ............ -~~-
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Which It wMhout canopy and doubl& silencer of adequate stack height / . • 22 
3. The lnduatty h .. l atored plastic contaminated container near the ETP a.ctlon fn ·ln· 

open area, which are covered under hanrdoua waefe category 33.1. ' 
t4. the lndullty haa Installed ETP In the corner of lhe premises and 11me was not In 

operation. However, the Industry hal Installed collection pit near the ETP area and 
ln~ualry has ~rovlded pump In the collection tank and tht outlet line of pump Is' leading 
to outside tht ptemlm and same Is going to undisclosed location. 

S. ihe Industry has not developed any plantation area for the scientific dllposal of treated 
effluent. 

6. The effl~nt $&mples were cohcled from the collection tank In the presence of Police 
officials and same were sent to the Boald's Water lab, Patlala for snslysl&. 

7. The representative of the Industry has not produced any document regarding CTEJCTO 
of the Board under the provisions of the Water Act, 1974 and the Air Act, 1981. 

' And whereas, the Industry Is violating various provisions of Air Act 1981 
operal!ng lh~ unM without valid consents of the Board Air (Pteventlon & Control of Pollution) 
Act, 1981. · 

And whereas, It has now betn proposed to Initiate action uls 31-A of the Air 
(Prevention & Control of Polutfon) Act 1981 after affording an opportunity of personal hearing. 

Now, therefore, Punjab Pollution Control Board In exercise of the powers 
conferre<i upon it u/s 31-A of the f.Jr (Prevention & Control of Pollutfon) Acf, 19fH proposes to 
Issue following directions: 

1. That the Industry shall stop operating and discharging any emissions from its premises. 
2. That the industiy shall not restart any procesS/plant unless all necessary air pollution 

control measures are taken and concenfra!!on of various pollutants conforms lo the 
emissions standards lakf down by the Board for such emissions. 

3. That the Industry shall not restart discharging/emitting pollutants until it obtains the 
consent to operate of the Board u/s 21 of the Arr (Prevention & Control of Pollution) Ac~ 
1981 as amended In 1987. 

4. That Punjab State Power Corporation Urnfled will be directed to disconnect the supply 
of electricity available to lnUustry. 

You are, hereby, given en opportunity of personal hearing to file objecllons, If 
any, on the proposed directions before ltle Chairperson ot the Board on 09.2.202§ 11 ;Q,O 
AM In his office at VataYaran Bhawan, PunJ•b Pollution Control Board, Nabha Road, 
Head Office, Patlala, to explain the po8ition, falling Which action. as per provisions of the Air 
Act 1981 shall be taken without giving any further notice/ opportumty. 

The owner/ Olrectorf Partner or senior funcllonary with proptr Authority letttr ahall 01ttend the 
hearing. 

This Issues with the eeprovel of Competent Authority of the Board. 

t Fo• & toholf o1 
unjab Pollution Control Board 

Endst. No. 3 g I Dated cril~lj.)oJb 
A copy of the above Is forwarded to Erwironmental Engin"r, Punjab PoUutfon 

Control Board, Regional Office, Jalandhar for Information with request to get the copy of the 
notice delivered to the fndustry through apeclal mesaengorJ e-mail/ WhatsApp and send 
the receipt of the aame to thla office and also ensure Its presence on the ~al ate and 

time of hearing. f 
For & n behalf of 

;unJab Pollution C nttol Board 

-
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th:mr ~ il«tl'lf ~nexure R/4 
PUNJAB POLLUTION CONTROL BOARD 

R0/ 2021/No. ,{(() 
To 

Dated: _[J.~~:;. f 

SUb I 

M/s Hind 5amadlar Ltd, 
G.T.Road Suranassl, 
Jalandhar. 

Show cause notioe for violations of the provisions of the Water 
(Prevention &. Control of Polfutron} Act, 1974 and Air (Prevention & 
Control of Potrutfon) Act, 1981. 

Whereas, it Is obllgatnry on t:M part of the Industry to obtain the consent co 
establish (NOC) u/s 21 of the Air (Prevention & Control of Pollutlon) Act, 1981 and u/s 25/26 of 
the Water (Prevention & Control of Pollutlon} Act, 1974 before establishmg I expai"Sion of u , 
Industry. 

And whereas, It is also obligatory on the part of lhe lndustl)' to obt.ain consent to 
operate an outlet under the Water (Prevention &. Control of Pollutlon) Act, 1974 and Air 

(Prevention & Control of Pollution) Art. 1981 for operatloo of the fndustry . 
.....r And whereas, It Is mandatory on the part of industry to Install proper art<l adeouate 

pollution control devices so as to ensure that the concentration of various pollutants fn eJf!fX!r.c 
emissions being discharged by industry, confirms to the effluent/emission standatd:. '" 

prescribed by the Board. 
And whereas, the Industry was gran~d consent to operate under the Water 

(Prevention & Control of Poltutlotl} Act, 1974 as amended In 1988 and Alr (Prevention & Cootrol 
of Pollution) Act, 1981 wttldt was valid upto 31.03.2020. Thereafter, the industry failed to apply 
for renewal the consents. Thus, the industry is In operation without consent to operate under the 
Water {Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Centro! of PolJullOn) 

Act, 1981 and Is violating the provrslons of the Water (PrewntJorr & Control of Pol!uticll) Act. 
1974 and Air (Prevention & Control of Pollution) Act, 1981. 

And whereas, as per the provfslons of sectfoo 14 o( Water (Preventlolt & Control 
or P.c·,iut1on) Act, 1974- •whoever cont111venes the provision of section 25 or sectiott 26 v· shall be punishable with imprisonment for a term which shan not be tess than (one 
year and six months] but which may extended to six years and with fine". 

And whereas, as per the provisions of section 37 (l) of Air ( Prev~nltO<\ & w ntrol 

d Pollution) 1>4 1981· "Whoever fails to comply with the provisions of section 21 or 
section ll or directions issued under section llA. shall, In ~sped of each such 
fai lure, be pvnishabJe with Imprisonment for a tent'~ which shall not be less than one 
year and &fK month• but wbk:tl may extended to sht years and with fine, ~nd In case 
the failure continues, with an ~ddltlonal fine which may extend to five thousand 
rupees for every dar during whk:tlauch failure continues 1fter the conviction for the 

first such fallurew. 
And whereas, it has nrH~ been proposed to Initiate action against the industry u/s 

44 of the Water (Preveneioo & Control of Pollution) Act, 1974 and U/S 37 of the llir (P~nttuc\ & 
Control of Pollution) Act, 1981 after afforning an ~ty ~ persooalllearing. 

You are, !tlerefore, given an opportunity to show cause w111lln 07 da~-:. HI r.rttt•l9 

or person before the undersigned as to why ~d action should not be taken cl9alost )IOU, 

falling which ac;tjon under the said Rules wfl( be Initiated 4galnst the lndusrry wllhOtll allv 1ut1ht:r 

notice/opportunity. 

.J 
~ ... } ~ 

----· --
Environmental E11gineer 
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Annexure R/5 
PUY! tlWs' ~ ~ lm' 24 W PUNJAB POLLUnON CONTROL BOARD 

Ro-1(202'l(No. q 7 ~ 
To 

M/s Hind Sarnachar ltd, 
G.T Road, Suranussl, 
Jalandhar. 

Sub: Show c:ause notfc:. for violations of the provllions of the Water 
{,......,.tiona Control o1 Pctlutlon) N.f. 1974 and All (Pmwntlorl I 
ContrQI of Pollution) Ad, 1981, 
Whereas, It Is obUgatory on the part of tf1e Industry to obtain the consent to 

establish (NOC) u/s 21 of tf1e Air {Preveotlco A Control of Pollution) Ad, 1981 and u/s 25/26 
of the Water (Prevention & Control of Pollution) k;t, 197-f t>efore establishing I expansron of 
the lndustry. 

And whereas, it Is also obllgatOIY on the part ot the Industry to obtain consent to 
operate an outlet under the Water (Prevention & CcmtrcJ of PcJiutlon) Al;t, 1974 and Air 
(Prevention &. Control of Pollution) Act, 1981 for operation of the Industry. 

And whereas, It Is mandat«y on the part of Industry to Install proper and 
a&l~at~ pollution control devices so as to ensure that the concentration of various poUut.ants 
In effluent/ emissions being discharged by Industry, conflnns to the effluenttemisslon standards 
as presaibed by the Board. 

And whereas, the Industry wJS granted consent to operate under the Water 
(Prevention & Control of Pollution) Art, 1974 as amended In 1988 and Air (Prevention & Control 
of Pollution) Act. 1981 valid upto 31.03.2020. Thereafter, the Industry faUed to apply for 
renewal the consents. Thus, the industry Is In operation without oonsent to operate under the 
Water (Prevention & Control of PoJiutJon) Act,. 197'1 and Air (Prevention &. Control of Pollution) . 
Act. 1981 and is violating the provisions of the Water (Preventien & Control of Pollution) M., 
1974 and Air (Prevention & Control of Pollution) Act. 1981. 

And whereas, as per the provisions of section 44 or Water (Prevention & Control 
of Pollution) Ad:, 1974- "WIK.lever contravenq the provision of section 25 or section 26 
shal~be punishable with /m.prlsonment for a tetm whJdl shall not be la.s than [one 
year and 5lx months) but whldl may extended to sbc felts and with ftne•. 

And whereas, as per the provisions of section 37 (1) of AJr {Prevenoort & Control 
of Pollution) Act. 1981· "Whoever fails to comply with the provisions of section 11 or 
section 22 or directions Issued under sectloll 31A, lhall, In r-..pett ot ucll such 
failure, be punishable with Imprisonment fw a tenn whk:h shall not be Jess than one 
year and six months but which may extended to silc years and with tiM, and frt care 
the failure continues, with an additional fine which may extend to five tflousand 
rupees for every day during whJch such faUure continues aft:et the conviction for the 
first $Uth fallu""· 

And Whereas, it has now been proposed to 1nlltate actiort against the lodustry U/s 
44 of the Water (Prevention & Control of Pollution) fC., 1974 and u{s 37 of the AJr (Prevention 
& Control of Pollution) Act,l981 after affording an opportunity of personal hearing. 

You ate, therefore, given an opportunity to show cause within 07 days 1n writing 
or person before the undersigned as to why proposed action siloukl not be taken agalllst you, 
faillng which action under the said Rules will be Initiated against the Wldustry without any 
further notke/opportu'llty. 

0 _;;--.--
En'lironmental Engineer 

f'!J Reglonal Offlce-1, Jalandhar 

~Rif.~ftn'-1,~ 
VATAYA.IIAH I liA WAlt RlGIONAI. O~ICf•l.JAIAHOHAit __ _. - .. .. . _ .... ._._4_ ...... _ .. ____ ... ...... ··--···· -~ -· ' 

368



- Annexure R/6 
")utull.tl 

~ 

~ ~ l.{~F.t<t dcctt•H" tlail 
PUNJAB POLLUTION CONTROL BOARD 

~;.LiFE K•)1 Lifestyle for \1{1 Environment '~"' 
PPCB/ RO· l/No ............. . .. 

To 

M/s HIND SAMACHAR LTD, 
G.T ROAD,G.T ROAD, SURANUSSI, 
JAlANDHAR. 

Sub: Show cause notice for violations of ltle provisions of the Water 
(Prevention & Control of Pollution) A~ 1974 and Air (Prevention & 
Control of Pollution) Ac:tf1981. 

Whereas, It is obligatory on the part of the Industry to obtain the consent to 
establish (NOC) u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 and u/s 25/26 
of the Water (Prevention & Control of Pollution) Act, 1974 before establishing I expansion of 
the lndustry. 
~ And whereas, it is also obligatory on the part of the Industry to obtain consent to 

operate an outlet under the Water (Prevention & Control of Pollution) Act. 1974 and Air 
(Prevention & Control of Pollution) kt, 1981 fOf operation of the Industry. 
Md wh~reas, it \s mandatory on \he part of \n<lus\ry to \nsta\1 proper and a<lequatt PQllution 
control devices so as to ensure that the concentration of various pollutants In effluent/ 
emissions being discharged by industry, confirms to the effluent/emission standards as 
prescribed by the Board. 

And whereas, the industry Is in operation without valid consent to 
operate under the Water (Prevention & Control of Pollution) Act, 1974 and Air 
{Prevention a.. Control of Pollution) Act, 1981 and Is violating the provisions of the Water 
(Prevention & Control of Pollution) f.C., 1974 and Air (Prevention & Control of Pollution) Act, 
1981.. 

And whereas, as per the provisions of section 44 of Water (Prevention & Control 
of Pol1.tion) Act, 1974- ·whoever contravenes the provision of section 25 or section 26 
shall be punishable with imprisonment for a term which shall not be less tttan [one 

year and six months) 'out wh\dl may mended to six years and wi\h fine". 
And whereas, as per the provisions of section 37 (1) of Air (Prevention & Control 

of Pollution) Act, 1981· "Whoever fails to comply with the provisions of section 21 or 
section 21 or directions issued under section 31A, shall, In respect of each auch 
failure, be punishable with imprisonment for a term which shall not be less than one 
year and six months but which may extended to six years and with ftne, and In case 
the failure continues, with an additional fine which may extend to five thousand 
rupees for every day during whidt such failure continues after the conviction for the 
first sudt failure". 

And whereas, It has now been proposed to initiate action against the industry u/s 
44 of the water (Prevention & Control of Pollution) A~ 1974 and u/s 37 of the Air (Prevention 
& Control of Pollution) Act, 1981 after affording an opportunity of personal hearing. 

You are, therefore, given an opportunity to show cause within 07 days In writing 
or person befOfe the undersigned as to why proposed action should not be taken against you, 
failing which action under the said Rules will be Initiated against the Industry without any 

further notice/opportunity. 

~+1 fu~ 
Environmental Engineer 

~ ~. ~ t.Jt.~.~."Eft.T'ft ~ ~. ta'g ~. ~I 
REGIONAL OfFICE, NH-.1'. PSIEC w-.T£1\ l AKI(. fOCAli'OlNl, lAlANOHAtl 
Phont: 0181·2600019 E·mlll : etrojalldharCgmai.CX1111 Web: WWW·ood>·oov,I!J 

25 
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-- . --
Annexure R/7 • I 

~ l{l:"'~ -aafi•H" ~ "f .... Lrff 2€ 
.PUNJAB PQLLUTJON CONTROL BOARD ~ Lifestyle for \1 · n 

ppC8/R0~1/No., .. • • • , 
To 

Sub: 

M)s HIND SAMACHAA L'TD, 
G. T ROAD, SUAANUSSJ, 
JAlANOHAR 

Sflow cause nottc:a for wfolltJon• of the . provltlons of the :•~ 
(Pnwantion ~ Control of PaUudon) Act, 1P74 •nd AJr (Preven n 
Control ot PoUutJon) Act, 19el. 

Wherw, It Is obligatory on the part of the IndUstry to ob~ln the consent to 
establish (NOC) u{s 2l of the Alr (Preventton & Control cJ Pollutlon) Aa.. 1981 and u./S 25/26 

of the Wat:l!t {Prevention a Control of Pollution) 14 1974 before establishing I expansion cJ 
melnd~. 

An<l whereas, It Is also obligator( on the part of the Industry to obtain consent to 
operate an outlet under the Water (Prevention &, CMtrol of Pollutron) N;;t, 197-4 and IJr 
(~~entloo &. CDntrol d Pallutlon) M. 1981 for operation of the Industry. 

And whereas, It Is mandatln' on ttte part ot Industry to Instal proper and 
adequate po!Jutloo control devices 50 iS to enSI.I'e that the concentratiOn of various pollutants 
In effluent/ ernl~ being disdlarged by biusttv, c:oofirms to the effluenVemls.sion standards 
as presmbed by the Bo.trd. 

And whe~as, the '-dustry Is In operation wtthout vafkl ~t to 
operate undw the W1t:lt (Prevention ~Control of Pollution) Act. 1914 M1d Air 
(Prevention a Cocttrol ot Pollution} Act, 1N1 and Is Violating the provisions d the Water 
(Prevention t\ Control of Pollution) 14 1974 and Air (Prevention &., Control af PollutJon) M. 
1981. 

AtwJ w~ as per the pro'Yiskms of section ~ t.1 Water (Prevention & Control 
of Pollution) N:;t, 197+ •Whoever conmene~ the provftlon of tec:tfon 25 01' HCtlon 26 
sW.~ punlsttabfc with Imprisonment for • tem which sbaJJ not be less than 1 one 
yw-it~d six months] but which may extlnded to six years and with fine•. 

And whereas, as per the prcMsiOI'IS of sedlon 37 (1) of AJr (Prevention & Control 
ol Pollution) Ad, 1981· -vlhoevet fals to ClOCnpfy with tfle pn»Yis(o,. of section U or 
$tdion .22 or dlt*:tions luutd under Maion 31A, shill, In 1'111pect of IICh such 
fafture, be punisMble with lmprllonment for a t8nn whkh shall not be leu tl2an Ofte 
year 1nd six months but wHdl uy extalldecl to lbc yeara and witll tine, 1nd In m~ 
the taUu,. contilnMS, wJth an lddiUOMJ fine whk:h may extend to fiVe tbousand 
rupees for every dar during which .uch f1Jlure continues after th• c:onvlctlon tor tile 
flrJt such failure•. 

And whereas, It has now been proposed to lnlttate action against the Industry ws 
44 of the Water (Prevention a Control ci Pollltkxt) kt. 197,. anct 1.1./s 37 o1 the AJr (PrevenUon 
&. Control of PolltAJon) Act, 1981 ilter aff~dlng an ~portunity of persooaJ hearing. 

You are, therefore, gfvtn an ~nity to show cause Within 07 day1 In 
writing or person before the undersigned as to why proposed action should not be taken 
against you, fallnp which lldlon \llder the said Rules will be initiated agaii)St the Industry 
Without any further notice/opportunity. 

~++ f~ 
Envlronntental fngllneer 
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l 

A R/8 RvltlQsh ~lvtA. 
-mm.r nnexure ~ , ,s- ,;r;.r~ 
W' Punjab Pollution Control Board r27 

Zon11 office, Near PSIEC, W1ttr Tank, Focal Point. J1landhar 
Phon• No. 0111·2101812 ww.ppcb.aov.ln Emaii! D -enppcbfi!Oamfll.com 

~~--·-·-····---····-·-·;~;;--·····-····--·-~- :~= . ~J.~ ' 
To, 

M/s Hind Samachar Limted. ;1 

G.TRoad,Suranassl, iM'P· • •· /$·lf( ' ~ 

Subject: 
Jalandhar !-- • • J!J/r:)J: ~ 
Show cause notice for violation of provisions under me Water (Prevention & Control ~~~ 
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981. 

Whereas, it Is mandatory on the part of Industry to obtain the 'consent to establish 

(NOC) of the Board before setting up of new unit a5 well as for modernization or expansion of the 

industry u/s 25/26 of the Water (Prevention & Control of Pollution} Act. emission from its industrial 
premises and to operate an outlet. 

Whereas, it Is mandatory on the part of industry to obtain the 'consent to operate' of 
the Board u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air 
(Prevention & Control of Pollution) Act 1981, for discha11e of ~uent/ emission from its Industrial 
premises and to operate an outlet. 

And whereas, It is mandatory on the part of Industry to Install proper and adequate 
W~t~r & Air Pollution Control Device so that the concentration of various pollutBnts conforms to the 
efl~ent/ emission standards prescribed by the Bcmd. 

And whereas, the Industry was granted consent to operate under Wat~ (Prevention 
& Control of Pollution) Act. 1974 and under Air (Prevention and Control of Pollution) Act. 1981 which 
were valid upto 31.03.2020. The Industry has not obtained for reneWlll of consent to operate of the 
Board till date. 

And whereas, the industry was visited by off~eer of the Board on 27.02.2025 and 
observed that the was not In operation and the industry has Installed machinery for the printing of 
newspapers. The industry has instaRed ETP which was not in operation during the visit. As such 
efnuent samples could not be collected during visit. The Industry was In operation without obtainill£ 
valid consent to operate under Water (Prevention & Control of Pollution) Act, 1974 and under Afr 
(Prevention and Control of Pollution) Act, 1981 from the Board till date. 

And whereas, the industry has been Issued show cause notke for the violation of the 
pro:z_lons of Water {Prevention & Control of Pollution) Act, 1974 and under Air {Prevention and 
Control of Pollution) Act, 1981 vide this office letter no. 660 dated 17.02.2021,974 dated 22.06.2022, 
1980 dated 18.09.2024and 4486 dated 18.09.2024 but It has fa lied to submit any reply till date. 

And whereas, the Industry is violali~ Vilrious provisions of the Water (Prevention & 

Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act 1981 and operatins the 

unit wilhout valid consents of the Board. 
And whereas, It has now been proposed to initiate action against the industry for 

violations of the provisions of Water Act, 1974 and 1.¥ Act. 1981, after affording an opportunity of 

show<ause notice for viola tion. 
You are, hereby, given an opportunity of personal hearing to file objections, If any, on 

the proposed notice before the Senior Environmenbl En1lneer, In his office at Zonal Office, Near 
PSIEC water Tank, Focal Point. Jalandhu on 1G.6,2Q2S at 11;00 AM personally to explain the 

position, fall ing which action as per provision of Water Act. 1974 & Air Act, 1981 shal be taken 
without giving any further notice/ opportunity. 

End st. No. 2b \1.M Dated_....;....:~+"" 
A copy of the above Is forwa rded to the Envlronme al nglneer, Punjab Pollution 

Control Board, Regional Ortlce, Jalandhar for information with request to aet the copy of the notice 
delivered to the Industry throuah special mtssetiJII'/ a-mall/ Wh•tsApp 1nd send tM receipt of 
the same to thi5 office. 

For Senior Env~mental £nlfnetr 
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No, ___ _ (Regel./ 

Mfs Hind Samachar limfed. 
G.T Road, Suranassi, 
Jalandhar. 

To. 

Subject: 

Ref: 

Show cause notice tor violation of provisions under he Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Control of Pollution) Act, 1981. 

Board letter no. 2643 dated 28.5.2025 

It ls intimated that opportunity of personal hearing was given to industry before 

Senior Environmental Engineer, Jalandhar on 1 0.6.2025, but no one from the industry 

attended the hearing. The matter has been considered by the Competent Authority and has 

decided to give another opportunity of hearing to the industry. 

As such, you are, hereby given another opportunity of hearing, before the 

Sen~ Environmental Engineer, in hls office at Zonal Office, Near PSIEC Water Tank, 

Focal Point, Jalandhar on 20.6.2025 at 11:30 AM, to explain the position, failing which the 

action as per provisions of the Acts shall be confirmed without giving any further notice/ 

opportunity. 

For Seniot E v'fi?J;;;ntal Engineer 
Endst. No. )-~ '1l Dated ~ ~ 'Y),-

A copy of the above fs forwarded to the Environm n af Engineer, Punjab 
Pollution Control Board, Regional Office-1, Jalandhar for infonnation with request to get the 
copy of the notice delivered to the industry tflrough special messenger/ e-mail/ 
WhatsApp and send the receipt of the same to this office. 

r-!1 For Senior En~nmental Engineer 

372



-'·y·m~~: : • Annexure R/1 o ~,,.,liFE 
"..- PunJab Pollution Control Board,fjl~~ 

l'i Zonnl offlco, Noor PSIEC, Wator Tank, Focal Point, Jalandhar 
1
'1410 ~ ••• 0\1\t.JIOtiU W'U·PilS:!>.gov.ln EmaiiiO - aooppcb!al@gmall.com 

f:~:····-sJri···-·---------~;;;,·.i-... -.... --·--·-·---.. -·-·;;,.~ 

Subjoct: 

M/s Hind Semachar Limited. 
G.T Road, Suranassi, 
Jalandher. 

Proceedings of the personal hearing before Sen lot Environmental Engineer, 
Jalandhar on 20.6.2025 in the matter for Show cause notice for violation of 
provisions under the Water (Prevention & Control of Pollution) Act, 1974 and 
Air (Prevention & Control of Pollution) Act, 1981 

----·------------· 
Following were present: • 

On behalf of Board: • Er. Satyajeet Singh Attri EE. ZO, Jalandhar 

On beharr of Industry: - Sh. Kultar Krishan, Admin /ncharge. 

' 

The officer informed that the industry was granted consent to operate underWater 
(Prevention~ Control of.Pollution) Act, 1974 an~ under Air (Prevention and Control of Pollution) 
A.ct, 1981 whrch were valid upto 31 .03.2020. The Industry has not obtained for renewal of consent 
to operate of the Board till date. The industry was visited by offteer of the Board on 27.02.2.025 
and observed that the was not in operation and the industry has installed machinery for the 
printing of newspapers. The industry has installed ETP which was not in operation during the visit. 
As such effluent samples could not be collected during visit. The indlJstry was In operation without 
obtaining valid consent to operate underWater (Prevention & Control of Pollution) Act, 1974 and 
under Air (PrevenUon and Control of Pollution) Act, 1981 from the Board till date. The industry 
has been issued show cause notice for the violation of the provisions of Water (Prevention & 
Control of Pollution) Act, 1974 and under Air (Prevention and Control of Pollution) Act, 1981 vide 
this office letter no. 660 dated 17.02.2021, 974 dated 22.06.2022, 1980 dated 18.09.2024 and 
4486 dated 18.09.2024 but it has failed to submit any reply till date. The industry is violating 
various provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention 
& Control of Pollution) Act 1981 and operating the unit without valid consents of the Board with 
hearing before Senior Environmental Engineer, Jalandhar on 10.6.2025 but no one from the 
industry attended the hearing and rehearing fixed on 20.6.2025. 

During the hearing the representative of the industry submitted that they will apply 

· for consent to operate within 1 month. 
~- After hearing the officer of the Board, representative of the industry and 
~considering facts on record, the Senior Environmental Engineer decided that: 

1) The industry shall apply for consents under the Water (Prevention & Control of 

~ 
Pollution) Act 1974 and Air (Prevention & Control of Pollution) Act 1981 withjn 15-

days. 
2) The Regional Office, Jalandhar shall verify the compliance made by the indusby 

and submit report I process the application on merit 

j ~or senior Enlron~ental Engineer 

End1t. No .... ~ •. LI..f.- Dated ... J.<?. ·' ~ P 1 b 
A copy of the above rs forwarded to Environme ta Engineer, . una 

l'i,IIUII(Jrt Gonlrol Board, Regional Office, Jalandhar for-Information and necessary action as 
'1m lllh ltlluvo cJoclnlon. 

'/For Senior en.frinmontal Engineer 
\ 
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To 

Annexure R/11 
f'l 

lli"f*a l.f~8l a0ll:f1Jf aaiJ 
PUNJAB POLLUTION CONTROL BOARD 

Water Lab,VatavaranBhawan, Nobha Road, Patlala 

E·marr :solab2010@gmart.com 

~Environmental Engineer, 
Punjab Pollution Control Board, 
Regional Office, Jalandhar. 

Subject: , Analysis report for t he Effluent Samples. 

Please find enclosed herewith, Analysis Reports of effluent samples 

collected by your good office of the following units: 

1. M(s Hfnd Samachar Ltd., G. T. road, Suranassl, JaJandhar. 

This is for information& further necessary action, please. 

DA/ As per above -Q. k 1 U 
Environmenta~gmeer 

{Water laboratory) 

Endst. No: .... ..... .. Dated- .. .. .. ..... ....... . 

A copy of the above is forwarded to the following for Information please: -

1. The Chief Environmental Engineer (Water), Punjab Pollution Control Board , 
Ludh1ana. 

2. The Senior Environment Engineer, Punjab Pollution Control Board, Zonal 
Office Jalandhar. 

- .seA-
Environmental Engineer 

(WaterLaborato~) 

30 

374



I. 
2. 
l 

4 

S. 
6. 
7. 
8. 

9. 
lO. 
ll. 
12. 
\3. 
14. 
IS. 
16 

PUNJAB POLLUTION CONTROL BOARD 
CENTRAL LABORATORY 

NABL Accr~dllcd &ISO 4 ~001: 2011 (Off.tS1 «rflticd !AbotMoty 
WATER 1.1\8. HEAD OFFICE. VAT II VARAN 8HA WAN. PA Till LA. PUNJAB 

En11d:sollb201 t eif.com Wcbsite:w.w. bofllilll 01 

31 

'tC-•1 .. ,. 

Test Report No. 
TEST REPORT 

ED-1394/H.O. Water Lab/ Monltoring/2025-26 
D11te of Issue of Repon 
Report Sent to (Designation & Address) 

Source of Sample 
Sampling Location 
Sample Registration No. 
Date of Sample Collection 
Name of Sample Collecting Officer 

Date of Sample Receipt 
Sam piing Description 
Type of Sample 
Period of Analysis 
Sampling Method 
Documen1 attached with Test Report, 
Sample Quantity 
Environmental Conditions of 1es1ing 

04.02.2026 
Chief Environmental Engineer (Water), Ludhianc.; Senior 
Environmental Engin« r Z0 4 J1Iandhar; and 
Environme.nral Engineer, RO Jalandhar 
M/s Hind Samachar Ltd., G.T. Road, Suranassi, Jalandhar 
Colleetion Tank (E·/971) 
E-1971 
15.01.2026 
Er. Rajeev Gupta, SEE, Er. Birdevinder Singh, EE & Er. 
Ridham Katra, AEE 
16.01.2026 
Effluent Sample 
Grab 

16.01.2026-30.01 .2026 
Sample Collecced by RO as per IS J 7614 (Pan-JO): 2021 

Data Sheet 
S.OL (Plastic Bottles&. Glass Bottle) 
Temperature 25* 2°C and Relative humidity 45± IS% 

Ten Results 

(Water Quality Analysis) 

Rt.suiU 
Sr. tTest Parameters Units Test Me"od 
No. CoUtttion Tatlk 

I pH value at 2s•c . 7.1 IS 3025 Part· I I 

2 Total Dissolved Solids (TDS) lllg/1 938 IS 3025 Part-16 

'*- End of Rtport- •• 

t7\w..J,~~1 
Namt, o~sig~1Jiitf.fisfgn.ture of Aaatysl 

Amllndeep 1<2ur (Sc:ienlifie Asst.) 

~e~o~ 
Narae & Desl&natioa of Altboriud Sipatory 

Dr. Sh11karjk Sl11p 
Alst. Scitatilic Oflktr 

(Sui & Siaoature) 
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PUNJAB POLLUTION CONTROL BOARD 
CENTRAL LABORATORY 

Test Repon No. 

N.\81. Amt41tr4 & ISO ~!100 1: lOil~OII&Siurllnrd LeiNrerory 
WATU LAI. 11[411 OrFit'l. \'.ATA~AIIA" 011AW411, ~ATIAU, Pliiii.AI 

t:IN#;urlgf,;n/11 • 4"'''" , "'!tt Wtl!ltle ,...,. r•prboftllnt «i 

TESTJlEPORT 
: ED· f J94/H.O. Water Lnb/ Monitoring/2025-26 
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Date of Issue of Report 
Report Sent \o (Oesignt~ti\ln & Adtlrcss) 

04.02.2026 
Chief ( uvironrncntal Engineer (Water), C.udhiona: Senior 
Enviroumcntol Engineer ZO-Jalondhar; and 
Environmental engineer. RO Jalondhar 

$ourcc uf S:~mple 
Sampling Location 
Snmplc Registration No. 
Dare of SAmple Collecrion 
Ni~mc of Sample Collecting Officer 

D~te of Sample Receipt 
Samplin~ ()c)cripriou 
Type or Sample 
P~ riod of Analysis 
Sampling Method 

Document an ached with Test Repor1, 
Snmplc Quantity 
Erwirornnental Conditions of resting 

Mfs Hind Samacllltr Ltd., G.T. Road. Surana.ssi, Jalandhar 

Collection Tnnk (E- I 971) 

E-1971 
15.01.2026 
Er. Rnjccv Guptn, SEE. €r. CJirdevindcr Singh, ££ & Er. 
Ridhnnt Kotra, AEE 
16.01 .2026 
cmucnt Sample 

Crnll 
16.01.2026-30.01.2026 
Sample Collected by RO as per IS 17614 (Part-I 0): 2021 

Data Slrect 
S.OL (Plastic Bottles & Glass Bonle) 
Tempc.rolure 25* 2°C and Relative humidity 45± I 5% 

Test l'esyiU 

(Wattr Qu1lily Analysis) 

Ra•lts 1 
tr~st Parameters Un iU CoUcdla Tank 

' •I & Grt~Sl' mgll >100 

I oral Susptndtd Solids (TSS) mgll 46400 

' hemical Oxygen Oel)land (COD) mSII 153000 

Uto ·Ciu~micll O:cygm Demand (BOD) mg/1 18500 

• •- £nd ofRtporf-•• 

~-.~ ~~~ ~ .. ,J .. ~~I 
N~me, Dcslg~Jri~r.~~acure oJ'ibr'i/Jysfto 

Nidh i Cuptll (J41if0r &Sulmc Officer) 
Amontlccp K:iur (Sdenllflc Assl,) 

N ~o'-11i 
lime 4 Desi&aatioa of Alltborized Sicutory 

Dr. Slla•br}it SiDell 
Asst. Sclta tiOe Otncer 

(Seal & Sjgaaturt) 
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Annexure R/12 

.Punjab Pollution Control Board~~~~~ 
Zonal offlce, Near PSIEC, Water Ttnk, Focal Point. Jalandhlf 

Phon• No. o~t'.uo,m ww.ppcb,gov.ln Ema/110 - •• cb al all.co 

-~~--::.TfF_. .... ~··--·-·;.;;.;-·····-··--·-······-··-··--·;.·,.- ·~···· I ~~ 

To, 

Subject: 

M/s Hind Samachar Umited, 
G.T. Road, Suranassi, 
Jalandhar 

Proceedings of the personal hearing held on 09.02.2026 before 
Chairperson of the Board Jn reference to notice u/s 31-A of the Air 
(Prevention & Control ot Pollution) Act, 1981. 

Following Wei'@ present: • 
On behalf of Board: • Dr. Lavneet Dubey, Member Secretary. 

Er. R.K Ratra, CEE, Jalandhar. 
Er. Sam1ta, SEE, ZO, Jalandhar. 

On behalf of Industry: -Sh. Vivek Parkash Pandey, Authorized Signatory. 
Sh. Anmol Rai Garg, Advocate. 
Sh. Pranshu Goyal, Advocate. 
Sh. Sunehil Gupta, Advocate. 

The officers of the Board apprised that the industry namely Hind 5amachar 
Ltd. situated at G.T. Road, Suranassi, Jalandhar is a large-scale red category unit (prlnting 
press) and was granted consent to operate under the Water (Prevention & Control of 
Pollution) Act, 1974 and the Air {Prevention and Control of Pollution) Act. 1981 on 
24.05.2016 having validity upto 31.03.2020. The industry has not obtained the renewal 
of consents to operate of the Board under the Water (Prevention & Control of Pollution) 
Act, 1974 and the Air (Prevention and COntrol of Pollution) Act, 1981 after the expiry of 
the consents on 31.03.2020. The industry was visited by the officer of the Board on 
27.02.2025. The industry was not In operation at the time but It was observed by the 
visiting officer that the industry has installed machinery for the printing of newspapers. 
The industry has Installed fTP which was not in operation during the visit, as such effluent 
samples could not be collected during the visit. The industry was otheTWlse operating 
wtthout obtaining the valid consent to operate under the Water (Prevention & Control of 
Pollution) Act, 1974 and the A!r (Prevention and Control of Pollution) Act, 1981 from the 
Board. The Board has issued show cause notlces to the Industry for the violation of the 
provisions of Water (Prevention & Control of Pollution) Act, 1974 and under Air 
(Prevention & Control of Pollution) Act 1981 from time to time vide office letter no. 660 
dated 17.02.2021; 974 dated 22.06.2022; 1980 dated 18.09.2024 and 4486 dated 
18.09.2024 but the Industry has failed to submit any reply to the show cause notices. 
The industry was thus vlo!atlng various provisions of the Water (Prevention & Control of 
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act 1981 and was 
operatin9 the unit (printing press) without the valid consents to operate of the Board. 
Accordingly, a show cause notice was issued to the Industry for violation of the provisions 
of above said StaMes vide letter no. 2643 dated 28.05.2025 with an opportunity of 
hearing before the Senior Environmental Engineer, Punjab Pollution Control Board, 
Jalandhar on 10.06.2025. However, no one on behalf of tne Industry attending the 
hearing before the Senior Environmental Engineer, Jalandhar on 10.06.2025. 
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Considering the non-appearance of. any representative of the Industry 34 
before.the Senior Environmental Engineer on 10.06.2025, another show cause notJce ;as 
issued to the Industry vide letter no. 28~0 dated 10.06.2025 with an opportunity of 
hearing before the Senior Environmental Engln~r of the Board at Jalandhar on 
20.06.2025. The hearing before the Senior Environmental Engineer, Jalandhar on 
20.06.2025 was attended by Sh. Kultar Krlshan, Admin in-charge. The representative 
stated that the industry will apply for the consent to operate within one month. After 
hearing .the representative of the Industry and considering the material facts, the Senior 
Environmental Engineer decided that the industry shall apply for consents under the 
Water (Prevention & Control of Pollution) Act l974 and Air (Prevention & Control of 
Pollution) Act 19Blwlthin 15-days and the Regional Office, Jalandhar shall verify the 
compliance made by the Industry and submit report/process the application on merit. 

The proceedings of hearing held on 20.06.2025 were conveyed to the 
rndustry vide letter no. 311 dated 30.06.2025 for compliance but the Industry failed to 
apply for the consents to operate of the Board 

Considering the case, the Competent Authority of the Board has constituted a 
team of officers for performing a surprise visit to check the environmental compliances 

of the printing press namely Hind Samachar Umited at Jafandhar. When the officers of 
the Board reached the premises of the Industry (printing press) on 1.5.01.2026 for 

performing the surprise visit, the representative of the industry (printing press) came 

outside the gate of the industry and inquired about the purpose from the team members. 
The team members disclosed their Identity and requested the representative of industry 
(prin ting press) to open the gate for inspection. The representative informed that he will 
open the gate after the approval from the management and went inside and closed the 
gate. The team knocked the door many times and waited outside the main gate of the 

industry for about 10-15 minutes, but tne gate of the industry was not opened and the 
visiting team was not allowed to perform the official surprise inspection. Considering the 
d rcumstances, the visiting team had requested the Senior Superintendent of Police 

(Rural) in writing on 15.01.2026 to provide pollee protection so as to enable the team to 
perform the visit to the ptemlses. Accordingly, a Police team comprising the SSP, two 

DSPs & other Police officials reached the site and the main gate of the industry was 
opened after a time per~od of about 4 hours. 

Thereafter, the team of officers performed the visit alongwlth Police 
officials. The observations of the visiting team are mentioned below: 

1. The industry is engaged in business of newspaper printing and same 
was not in operation. 

2. The Industry has installed one no. OG set of unknown capacity placed 
in a closed room which Is without canopy and double silencer of 

adequate stack height. 
3. The industry has stored plastic contaminated con tamer near the ETP 

section in an open area, which are covered under hazardous waste 
category 33.1. 

4 . The Industry has installed ETP in the corner of the premises and 
same was not in operation. However, the industry has installed 
collection pit near the ETP area and Industry has provided pump in 

the collection tank and the outlet line of pump is leading to outside 
the premises and same Is going to undisclosed location. 

s. The industry has not developed any plantation area for the scientific 

disposal of treated effluent 
6. The effluent samples were COllected during visit from the collection 

tank and the samples were sent to Head Office laboratory for 
analysis. 
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35 
• . sue directions u/s 

. · a notice to 15 'd 1 tter In view of the above facts and vtola~ns, 4 was issued VI e e . 
33-A of the Water {Prevention and Control of Polluooo) Act, 197 f the Air (Preventton 
no. 378 dated 29.01.2026 and a notice to issued direction u/s 31 -A :d 29.01.2026 within 
and Control of Pollution) Act, 1981 was Issued vide letter no. 380 da on o9.o2'.2026.In 
an opportunity of hearing before the Competent Authority of the Board tt d the 

f h come to a en re erence to the said notice the representatives of the industry ave 
hearing. 

Sh. Vivek Parkash Pandey Authori2.ed Signatory of M/s Hind Samacha~ 
Limited, Jalandhar attended the hearing ~longwith Sh. Anmol Ral Garg; Sh. Pranshu ~oya 
~nd Sh. Sunehil Gupta, Advocates. The authorized signatory stated tflat desp•~e . of 
msufficient period of less than 07 days granted for the hearing the industry is subrmttmg 
a written reply· The reply was taken on record. The officers of ~he Board have considered 
the reply and offered their comments by taking into account the response of the industry 
a~~ . the observations made by the vlsltlng team of officers. The observations of the 
vtsttmg team (mentioned in the notice issued to the industry), the response of the industry 
and the comments of the officer's present during the hearing are tabulated herein below: 

Sr 
No. 

r- - - --.-- --- --
Notice issued by the Response of industry 

Board wherein 
observations were 

------
Further comments of 
the officers of the 
Board. 

L- recorded. 

;+ ---~- - - +-As- per the Central PoUutlo; The industry has ~arlier I 
Control Board ("CPCB"} I obtained the consents to 
Guidelines, the said industry operate of the Board 

i 
I 2 

I 
I 

does not fall within the red I under the Water I 
category rather falls under the (Prevention and Control 
orange category marked as of Pollution) Act, 1974 
serial no. 127 i.e. Printing and the Air {Prevention I 
Press, as evident from the and Control of Pollution) 
aassification Circular dated Act, 1981 under red 
12.02.2025. A copy of the said category. Now as per 
Circular is annexed herewith as the latest categorization 
Annexure-1. of Central Pollution 

The industry had the Consent 
to Operate up to 31.03.2020, 
due to administrative oversight 
the renewal of the Consent to 

Control Board, the I 
industry is covered in 1 
orange category. 

The categorization do 
not extend any 
relaxation to the 
industry which Is 
mandated to comply 
with Sections 24 & 25 of 
the Water (Prevention 
and Control of Pollution) 1 

Act, 1974 an~ ~on 1 
21 of the Alr (Prevention 
and Control of Pollution) I 
Act, 1981. J 
The plea of oversight 1 
cannot be made 1 
applicable to the 
environmental __ __, 
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I 

Operate was not applied. 
However, the . Consent to 
Operate has been applied for 
on 23.01.2026 with Application 
ID 30995118. A copy of the 
same has been annexed 
herewith as Annexure·2. 

compliances which a 6· 
serious Issue. After the 
expiry of the consents to 
operate on 31.03.2020, 
the Industry remained 
operational In violation 
of the provisions of the 
Water (Prevention and 
Control of Pollution) Act, 
1974 and the Air 
(Prevention and Contro1 

of Pollution) Act, 1981~ / 
The consent to operat"' 
application filed on 
23.01.2026 was 
returned due to non­
submission of essential 
information. 

! l - 3-,--- - - - - - ---1..1-In_ r_e-ga_r_d_t_o_ y-ou-r- vi-si-t - o-n--l-M-a-y- be, the industrial 

~ ~ 
I 

I 

I 
\ 
I I 
l 4.1 

\ 

15.01.2026, it has been unit was not in operation 
mentioned by the team from at the specific time of 
Punjab Pollution Control Board visit by the officers of 
("PPCB") that the press was the Board but the 
not operational. It is to be industry has to make 
noted that the PPCB team compliances of the 
visited during the day which environmental laws. It is 
was within the non-operating admitted that the 
hours of the press, as the press printing press operates 
operates at night and not at night and not during 
during the day. Moreover, the day. The 
during the visit, only junior· representatives of the 
level members were present. It industry were present 
Is pertinent to note that no during the inspeCtion by 
representative of the the team of officers of 
establishment was present, as the Board. The facts 
no notice was provided before relating to the 
inspection. FIR No. 12 dated registration of FIR and 
15.01.2026 was lodged based subsequent stay granted 
on a complaint by Shri Raj by the Hon'ble Punjab 
Vinder Singh i.e., Respondent and Haryana High Court 

1 
No.2, Environment Engineer, In CRM-M no. 5521 of 
Punjab Pollution Control Board 2026 ar.e a matter of 
("PPCB"), Zonal Office Patiala. record. I 
The quashing petition titled 1 

'Avinash Chopra Vs State of 
Punjab' bearing No. CRM-M No. 
5521 of 2026 was filed before 
the Hon'ble High Court of 
Punjab and Haryana, which 
granted a stay on the 
proceedings of the FIR added 
as Annexure 3. 

The Industry is eng~ged It is to be noted that printing The fact is admitted by 
in business of newspaper presses are operational only at the industry that the 
p_rinting and same was nioht when the newsoaoer is orintinq oress is being 
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\jnot operation printed. operated durin9 night I 
hours. 

14.2 

---·---- ; - ----
The mdustry has inslafled 
one no. DG set of 

It Is to be noted the DG set of 
750 ¥:-VA capacity is installed 
and is rarefy used due to the 
regular supply of power to the 
area. The DG set with canopy 
and silencer wlth adequate 
slack height of 10 feet above 

During inspection, the I 
DG set was found 1 
installed without i unknown capacity placed 

m a closed room which is adequate acoustic I 
canopy and inadequate ' 
stack height which 
constitute a violation of 
the provisions of the Air 
(Prevention and Control 
of Pollution) Act, 1 981. /1 

Any future intent or 
assurance cannot 
substitute the violation 

w1thout canopy and 
double silencer of 
adequate stack height 

The industry has stored 
plast1c contaminated 
container near ETP 

I section in an open area, 
wh1ch are covered under 
hazardous waste 

category 33.1 

bUilding height will be 
mamtained. In case any 
additional stack height or 
equipment is required the same 
should be specified 1n the 
condition to operate. A photo of 
the DG SET with adequate 
stack height rs enclosed 

I herewith as Annexure 4 

of law found at the time 
of visit. The operation of 
the DG set without 

Jt is to be noted that these 
containers do not contain any 
hazardous waste as treated 
effluent is discharged from ETP 

In any event, a Authorized 
Collection Agent has been duty 

I 
contracted for any Hazardous 
waste. A copy of the contract Is 
enclosed as Annexure 5. A copy 

I of authorization is endosed as 
Annexure-6. 

Additionally, for ink waste 
I 

wh1ch is mimmal another 
contract is entered with 
authorised collection agent. A 
copy of the contract is enclosed 
as Annexure 7. A copy of 
authonzation IS enclosed as 
Annexure-B. 

declared capacity, 
requisite emission 
control measures, and 
adequate stack height 
constitutes a violation of / 
the provisions of 
Sect1ons 21 and 22 of 
the Air (Preven tion and 
Control of Pollut1on) Act, 
1981. The statement 
made by the industry 
shows that they wil l 
make compliance of J 
adequate height. 

-- --
Used plastic containers 
containing ink/chemicals 
fall within the scope of 
Hazardous and Other 
Wastes (Management 
and Transboundary 
Movement) Rules, 2016 
and is categorized as 
hazardous waste of 
category 33.1. During 
inspection, hazardous 
waste was found stored 
in open areas within the 
industrial unit and the / 
unit did not possess the 
mandatory authorization 
under Rule 6 of the said 
Hazardous and Other 
Wastes (Management 
and Transboundary 
Movement} Rules, 20 16. 

Henc~ the violation of ---- . 
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\h pr~lsk>ns of Rul08 
8 end 9 of HOWM Aules, 
20 16 II clcarfy 
established. 1 

I 
4.4 The Industry has Installed The notice mentions that the The statement made by 

ETP tn the corner of the Effluent Treatment Plant (ETP) the Industry defeats the 
premises and same was during the visit was not In very purpose of the 

~ ~ 

1 not In operation. operation. The PPCB offic1als surprised visit. During 
However, the Industry may visit the printing press Inspection on 

1 

has installed collection pit upon ·Intimation to see the 15.01.2026, non· 
near the ETP area and functioning ETP. Photographs operation of the ETP 
industry has provided of the functioning ETP has was established and 
pump In the collection been annexed as Annexure·9. analysis of effluent 
tank and the outlet line of being discharged from 
pump Is leading to Its collection tank 
ou\s'tde the premises and The ETP Is functional and the revealed parameters 
same Is going to output treated water is being exceeding the 
undisdosed location. used for gardening purposes prescribed norms, 

and Is dear of impunUes. A I thereby confirmtng 
copy of report dated I discharge of polluted 
05.02.2026 is annexed as effluent. The private 
Annexure·lO. laboratory reports 

submitted subsequently 
cannot ovenide the 
sampling conducted by 
the Board officers. The 
analysis report dated 
05.02.2026 of private 
laboratory placed on 
record by the Industry 1 

cannot be relied upon 
and considered valid tor 
the violations found 
comm1tted by the 
Industry during visit on 
15.01.2026. 

4.5 The industry has not Although the treated effluent is The unit 1 

' developed any plantation used for gardening purposes a has not I a~ea for the scientific contract has been entered i ~"'o maintained any 
disposal of treated with an h ~ environmentally sound 

1 

\

effluent. Ag au~ orised Collectioo. adequate arrangement 
ent for the treatment, for disposal of effluent In 

storage and disposal of the the premises. of the J 

waste for the safe collection lnd I and disposal of th · ustrta unit. The 

J 
e same. Industry cannot enter 

into an agreement with 
any person for 
co"ectlon, storage and 

-- disposal of effluent. / 
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1 
j 

4 6 The effluent samples I It Is to be noted that no report 1 Ourrng Inspection on 
were collected from the of the effluent sample collected 15.01.2026 effluent 
collection tank In the In the presence of pollee 1 samples were collected 
presence of Pollee officials, as mentioned In the by the team of oH•cers, 
officials and same were aforesaid notice, has been the analysis result of 
sent to the Board's Water provided to the unders1gned to which reveals that the 
lab, Patiala for analysis. date and even with the notice parameters are 

delivered on 3.02.2026. exceeding the 
Section 22 (2) of the Water Act prescribed norms, 
mandates a copy of the thereby confirmtng 
analysis result to be sent to the discharge of polluted 
occupier of the establishment, effluent. The private 
which has not been done in this laboratory reports 
case till date. It is submitted submitted subsequently 
that unt1l such a report has cannot negate the 
been served and analysed by j samphng conducted by 
the owner of the the Board officers. 
establishment, no Moreover, any post-
action/submission is to be 1nspection remedial 
taken against them on this actions or reports after I 
ground. 15.01.2026 do not 

regularize the violations 
already committed. The 

Furthermore, we have got analysis report dated 
conducted a test privately and 05.02.2026 of private 
report thereof is enclosed as laboratory placed on 
Annexure 11, which shows record by the industry 
effluents to be withing cannot be relied upon 
parameters. and considered valid for 

. 

the violations found I 
committed by the 
industry during visit on 
15.01.2026. The I 
analysis result of the I 
sample colfected on 
15.01.2026 Is being 1 

conveyed to the industry 
separately . 

4.7 I The representative of the CTO has been appl'•ed 
0
-n-r-- ------ j 

I I du t h Though the Industry had J 
n s ry as not 23.01.2026 with Application 10 
produced any document 30995201 . applied for the consents 
regarding CT/CTO of the to operate of the Board 
Board under the on 23.01.2026 but the 
provisions of the Water application was returned 
Act, 1974 and the Air Act due to non-submission 
1981 ' of essential information. 

I The Industry had 

l remained In operation 
and Is being operated 
without the consents 
since 31.03.2020 I.e. for 
about Six years, thereby 
violating the provisions I 
of Sections 25/26 of the 
Water (Prevention and , 

---------l~Co=nt::..!ro:::_l ~of Pollution) Ac~ 
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40 
' ----, -19-74_a_n-:d Section 21 of t 

the Atr (Prevention \and 
Control of Pollutton) Act, 1 

1981. Filing of an 
appllcat1of"' for obtain1ng I 
the consent to operate 
of the eoard under the 1 

water (PreventiOn and I 
Control of Pollutton) Act, 
1974 or the A1r I 
(Prevention and Control 
of Pollution) Act, 1981 
does not 1n any manner 
construed to be the 
grant of tt'le consents to 
operate. 

--'- - - - - - --
It is to be noted that the Though the industry had 
Consent to Operate u/s 21 of applied for the consents 
the A1r (Prevention and Control to operate of the Board 1 
of Pollution} Act, 1981 has on 23.01.2026 but the 
been applied for with applicat1on was returned I 
application lD 30995118 on due to non-submission 

_ _ _ 23.01.2026. of essent1al information. j 

The tndustry is not a polluting The categorization of ' 
andustry falling within the industry does not give 1 

orange category marked as any relaxation with I 
serial no. 127 t.e. Pnnting regard to the 
Press, as evident from the compliance of 
Classification Circular dated environmental norms. ,. 
12.02.2025. From the The Orange category 
submissions mentioned above, industries are also of 
the printing press has filled the polluting nature and the 
necessary Consents, taken all 1 printing press carries 
the ne(essary prec.auttons for pollution index of 56.5. 
the safe emission, collection, The orange category of 

I 
reception, treatment, storage industry is also 1 

and disposal of its waste. mandated to comply 1 

Moreover, the proposed with Sections 24 & 25 of 1 
1 dtrection does not emphasise a the Water (Prevention 

permanent shutdown of the and Control of Pollution) 
~nnttng ~ress, .but only for the 1 Act, 1974 and Section 1 
ttme penod till the pollution 21 of the /J.Jr (Prevention 1 

control measures have been and Control of Pollution) I 
I taken. It is to be noted that the Act, 1981. The industry 

requisite measures have been is operating In violat1on 
I taken by the establishment, of the provisions of the 

whtch is higher than the Water (Prevention and I 
applicable industry standard, Control of Pollution) Act, 
ancl inspection may be 1974 and Air 
conducted for the same by the (Prevention and Control I 
PPCB. Therefore, there Is no of Pollution) Act, 1981 
occasion to exercise power since 31.03.2020 and it 
under section 31-A of the Air is a fit case to exercise 
(Prevention &. Control of powers u/s 31 -A of the 
Pollution) Act, 1987. Air (Prevention and 

Control of Pollution) Act, 
- ----LJ_19_8_1_and u/s 33-A of the 
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I Water (Prevention and 

Control or PollutJon) Act, I 

1974. 

It may be noted that PPCB has 
been mallclousl~ targeting and 
taking actions against Punjab 
Kesarl Group. In relation to 
ludhlana press, Order dated 
15.01.2026 wes passed 
without even giving the party 
an opportunity of being heard. 
Subsequently a wrlt petition 
bearing CWP No. 1289 of 2026 
was filed before the Hon'ble 
High Court of Punjab and 
Haryana. As no Interim relief 
was granted while reserving 
the judgment, the SLP bearing 
Diary No. 2871 of 2026 was 
filed before the Hon'ble 
Supreme Court. The Hon'ble 
Supreme Court vide Order 
dated 20.01.2026 was pleased 
to dispose of the SLP while 
directing that publication of the 
newspaper of Punjab Kesari 
shall continue uninterruptedly. 
Thereafter, aggrleved by the 
Order dated 23.0 1. 2026 passed 
by the Hon'ble High Court 1n 
CWP No. 1289 of 2026, SLP 
bearing No. 3982. of 2026 titled 

I as 'Jagat Vljay Printers LLP & 
Anr. V. The State of Punjab & 
Ors.' was filed before the 
Hon'ble Supreme Court ~ide 
Order dated 29.01.2026, 
passed direction for the press 
to continue. 'However, the 
directions tssued by us v\<1e 
order dated 20,01.2026 with 
respect to allowing the printing 
press for the publication of 
newspaper "Punjab Kesar\" to 
funalon uninterruptedly, shall 
continue in force and, thus, the 
newspaper shall be allowed to 
publlsh uninterruptedly without 
causing any impediment 
subject to the final order that 
may be passed by the NGT. 
Further, we are in the process 
of filing an appeal before the 
Hon'ble National Green 
Tribunal. Copy of Order dated 
29.01.2026 passed by the 
Hon'ble Supreme Court Is 
annexed as Annexure·l2. 

The contention of the J 
IndustrY Is totelly wrong 
hence denied that the 
Punjab Pollution Control 
Board has been 
maliciously targeting 1 

~nd taking actions 
against the Punjab 
Kesarl Group. In the j 
present case, the 
printlng press is 
operatrng without the , 
mandatory consents to 

1 
operate of the Board 
under the Water 
(Prevention and Control 
of Pollution) Act, 1974 
and the Air (Prevention 
and Control of Pollution) 
Act, 1981 since 
31.03.2020 and tor the 
last about six years the 
Industry is intentionally 
and deliberately causing I 
pollution. The facts 
relating to the passing of 
order dated 20.01.2026 
by the Hon'ble Supreme I 
Court of lndla in SLP 
bearing Diary No. 2871 
of 2026 was filed before 
the Hon'ble Supreme 
Court and the orders 
dated 23.01.2026 
passed by the Hon'ble 
Punjab and Haryana 
H\gh Court. In Civil Writ 
Petition no. 1298 of2026 
and Civil Writ Petition , 
no. 940 of 2026 and 
further orders dated 
29.01.2026 passed by 
the Hon'ble Supreme 
Court of India are a 
matter of record and are 
being complied by the 
Board. The Jagat Vijay 
Printers is operating the 
unit In compliance to tl\e 
orders of the Hon'ble 1 

Supreme Court of India. 
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I 
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I 

\ 
I 
I 

I 
I 
I 

We have submitted the full 
details with respect to the 
compliance, and It Is preyed 
that the operation of the press 
should not be curtailed as same 
would be In violation of Article 
19 ( 1) (A) of the Constitution of 

\ 
India. The conditions to 
operate under Section 21 of the 
Air (Prevention & Control of 

1 Pollution) Act, 1987 may be 
imposed as advised, which are 
reasonable and commensurate 
to conditions Imposed on other 
establishments of similar 
nature. 

There is no justification for 
passing a closure Order when 
the establishment has and/or 
wllllng in all respects to 1 

implement any measures which I 
are required by PPCB. _ 

--~------------~ 

At this stage, the Officers of the Board apprised that the analysis report of 
the samples collected during the v1sit on 15.01.2026 by the team of officers of the Board 
has been 1ssued by Head office Laboratory of the Board vide letter no. 2413 Dated 
04.02.2026. As per the analysis report various parameters such as oil & grease • > 100 
mg/ltr, TSS ·46400 mg/ltr, BOO ·18500 mg/ltr, COD ·158000 mg/ltr, found beyond the 
permissible limit of general standards for discharge of environmental pollutants onto land 
for irrigation {oil & grease • 10 mgjltr, TSS ·200 mg/ltr, BOD -100 mg{ltr, COD ·250 
mg/ltr). 

After hearing ttle parties and examining the record, the Competent 
Authonty observed that the Printing press is admittedly being operated for a long penod 
of abOut six years intentionally and deliberately without the consents to operate of the 
Board since 31 .03.2020 in violation of the provisions of the Water (Prevention al'l<l Central 
of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981. In view 

~ of these facts, the allegation of targeted action by the Board against the Punjab Kesari 
l Group is factually Incorrect and is not sustainable. Non-obtaining of the consent to 

operate of the Board under Section 25 of Water (Prevention and Control of Pollution) 
Amendment Act, 2024 and uts 21 of the Air (Prevention and Control of Pollution) 
Amendment Al:.t, 2024 is an offence punishable wfth Imprisonment. 

The statement of the Industry Is wrong that seven days' notice was issued 
by the Board. The Industry was and Is not adhering to any environmental norms and 
was/is causing environmental pollution Intentionally and deliberately. In view of these 
facts, ten days' notice was issued to tne Industry for hearing (notice was Issued on 
29.01 .2026 and hearing was held on 09.02.2026) and the same Is justified otherwise the 
case was fit for Issuance of closure directions wltnout any opportunity. 

It Is further observed that the Industry has also prevented the team of 
offiCers of the Board on 15.01.2026 from Inspecting the Industrial unit to check the 
tomphance of environmental norms. Such an action and behavior of the project 
proponent Is not appreciated. It Is relevant to mention here that all the members/officers, 

42 
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'offiCials o1 the Board when acting or purporting to act In the discharge of their ot4~ 
duties are public servants within the meaning of 5ectlon 21 of the Indian Penal code 
according to SeCtion 50 of the Water (Prevention and Control of Pollution) Amendment 
Act, 2024 and Section 24 of the Air (Prevention and Control of Pollution) Amendment Act, 
2024. The Project Proponent In fact has restrained the team of officers of the eoard on 
15.01.2026 from performing their official duty. The visiting team of officers of the Board 
had to contact the district Police for protection to perform the visit to check the 
environmental compliance. This exercise has wasted the valuable time & resources of 
both the Punjab Pollution Control Board and that of the Pollee Department. The Pro~ect 
Proponent has portrayed himself as a victim of the situation but In fact the ProJect 
Proponent under the guise of a newspaper printing press was and is violating the 

provisions of the Water (Prevention and Control of Pollution) Act, 1974 as amended as 
well as Air (Prevention and Control of Pollution) Act, 1981 as amended Intentionally and 
deliberately. The disclosure of the analysis report by the officers of the Board (of the 
samples of effluent collected during the inspection of the industry on 15.01.2026) is afso 
not favorable. The analysis report reveals that various parameters are beyond the 
permissible limits. The written submissions given by the representatives of the industry 

have been considered and found not appropriate. 

The Competent Authority further observed that it is a fit case to invoke the 
provisions of the Section 31-A of the Air (Prevention and Control of Pollution) Amended 

Act, 202~ for closure of the industry in the first instance but in view of the fact that the 
unit is a printing press (and the Hon'ble Supreme Court of India in a similar case has 
granted protection to the printinq press at Ludhiana) the Competent Authority decided to 
impose Environmental Com~nsation upon the industry on the basis of Polluter Pays 
Principle for degradation of environment for the period of violation since the industry is 
operating without the consent to operate of the Board under the Air (Prevention and 
Control of Pollution) Act, 1981 upto the date of hearing. The Polluter Pays Principle has 
been decided to be the part of the environmental laws of the country by the Hon'ble 
Supreme Court of India without any specific statute. Apart from the imposition of 
environmental compensation, the industry is also liable for appropriate action in 
accordance with the provisions of tne Air (Prevention and Control of Pollution) 
Amendment Act, 2024. 

tJ After hearing the representatives of the industry, officers of the Board and 
-t considering material aspects of the case, the Competent Authority has decided to issue 

following directions under Section 3l·A of the Air (Prevention and Control of Pollution) 
Amendment Act, 2024. 

1. The industry shall provide acoustic enclosure /canopy alongwith adequate stack 
height to the DG sets within IS days. 

2. The Environmental Engineer, Regional Offtee, Jalandhar shaU assess the 
Environmental Compensation to be Imposed upon the industry from the date of 
violation since the Industry Is operating without the consent to operate of the Board 
under the Air (Prevention and Control of Pollution) Act, 1981 upto the date of 
hearing and get the same verified from the EC Verification Committee (constituted 
by the Board for evaluation of environmental compensation) and further enstJre to 
issue orders Jn thls regard. 

3. If the enviroomental compensation for the period of violation has to be imposed 
jointly under the Air (Prevention and Control of Pollution) Act, 1981 as amended 
an~ the '!'ater (Preventloo and Control of Pollution) Act, 1974 as amended, the EC 
venficatton committee may consider the same in consultation with the concerned 
regional office. 
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4. The Environmental Engineer, Regional Office, Jalandher shan visit the lndU5try to 44 
verifY the compliance of environmental norms end the claim and submissions made' 
by the Industry. 

s. The Environmental Engineer, Regional Office, Jalandhar shall lnltlate JegaJ !ctlon 
In the case and flle prosecution against the lndustl)' and Its responsible persons 
for violation of the provisions of Section 21 of the AJr {Prevention and ControJ of 
Pollution) Amendment Act, 2024 before the Competent Court of Law. 

6. The Environmental Engine~ Regional Office, Jalandhar shall process the 
application filed by the Industry for consent to operate under the Air (Prevention 
and Control of Pollution) Amendment Act, 2024 on merits. 

t 1+ 
For & on behalf of 

.,.,unjab Pollution Control Board 

Endst. No., .. .,........... Dated .. ,,., • .,, ... , ... .. u 1 ?.3 nl :2.--J~ 
A copy of the above Is fOtWarded to Environmental ng neer, Punjab 

Pollution Control Board, Regional Office, Jalandhar for /nformatJon and necessary adlon 
as per the above dec1sion. 

f 
~,., 1 ~ 

For & dn tlehalf of 
Punjab Pollution Control Board 

..; 

-
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Annexure R/13 

No_..J.,.;..~-

To, 

M/s Hind Samachar Umtted, 
G.T. Road, Suranassi, 
Jalandhar 

Subject: Proceedings of the personal hearing held on 09.02.2026 before 
Chairperson of the Board In reference to notice u/s 33-A of the 
Water (Prevention & Control of Pollution) Act, 1974. 

Following were present: • 
On behalf of Board: - Dr. lavneet Dubey, Member Secretary. 

Er. R.K Ratra, CEE, Jalandhar. 
Er. Samita, SEE, ZO, Jalandhar. 

On behalf of Industry: ·Sh. Vivek Paf!<ash Pandey, Authorized Signatory. 
Sh. Anmol Rai Garg, Advocate. 
Sh. Pranshu Goyal, Advocate. 
Sh. Sunehil Gupta, Advocate. 

The officers of the Board apprised that the industry namely Hind Samachar 
Ltd. situated at G. T. Road, Suranassl, Jolla.ndhar is a large-scale red category unit (printing 
press) and was granted consent to operate under the Water (Prevention & Control of 
Pollution) Ad, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 on 
24.05.2016 having validity upto 31.03.2020. The industry has not obtained the renewal 
of consents to operate of the Board under the Water (Prevention & Control of Pollution) 
Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 after the expiry of 
the consents on 31.03.2020. The industry was visited by the officer of the Board on 
27.02.2025. The industry was not in operation at the time but it was observed by the 
v1siting officer that the industry has installed machinery for the printing of newspapers. 
The industry has installed ETP which was not in operation during the visit, as such effluent 
samples could not be collected during the visit. The Industry was otherwise operating 
without obtaining the valid oonsent to operate under the Water (Prevention & Control of 
Pollution) Act, 1974 and Cfle Air (Prevention and Control of Pollution) Act, 1981 from the 
Board. The Board has Issued show cause notices to the industry for the violation of the 
prov1sions of Water (Prevention & Control of Pollution) Ad, 1974 and under Air 
(Prevention & Controf of Pollution) Act 1981 ftom time to time vide offtee letter no. 660 
dated 17.02.2021; 974 dated 22.06.2022; 1980 dated 18.09.2024 and 4486 dated 
18.09.2024 but the Industry has failed to submit any reply to the snow cause notices. 
The Industry was thus vfofating various provisions of the Water (Prevention & Control of 
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act 1981 and was 
operating the unit (printing press) witflout the valid consents to operate of the Board. 
Accordingly, a show cause notice was issued to the industry for violation of the provisions 
of above said Statutes vide letter no. 2643 dated 28.05.2025 with an opportUnity of 

hearing before the Senior Environmental Engineer, Punjab Pollution ControJ Board, 
Jalandhar on 10.06.2025. However, no one on behalf of the industry attending the 
hearing before tile Senior Environmental Engineer, Jalandhar on 10.06.2025. 
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46 
Considering the non-b f , , appearance of any representative of the ll'ldust . 

e ore the Semor Environmental Engineer on 10.06.2025, another show cause notice w~ 
ISSued to the Industry vide letter no. 2840 dated 10.06.2025 with an opportunity of 
hearing before the Senior Environmental Engineer of the Board at Jalandhar on 
20.06.2025. The hearing before the Senior Environmental EngJneer, Jalandhar on 
20.06.2025 was attended by Sh. Kultar ktishan, Admin in-charge. The representative 
stated that the Industry will apply for the consent to operate within one month. After 
hearing the representative of the industry and considering the material facts, the Senior 
Environmental Engineer decided that the Industry shaJJ apply for consents under the 
Water (Prevention & Control of Pollution) Act 1974 and Air (Prevention & Control of 
Pollution) Att 1981wlthin 15-days and the Regional Office, Jalandhar shall verify the 

compliance made by the industry and submit report;proce.ss the application on merit. 

The proceedings of hearing held on 20.06.2025 were conveyed to the 
industry vide letter no. 311 dated 30.06.2025 for compliance but the industry failed to 

apply for the consents to operate of the Board. 

Considering the case, the Competent Authority of the Board has constituted 
a team of officers for performing a surprise visit to check the environmental compliances 
of the printing press namely Hind Samachar Limited at Jalandhar. When the officers of 
the Board reached the premises of the Industry (printing press) on 15.01.2026 for 
performing the surprise visit, the representative of the Industry (printing press) came 
outside the gate of the industry and inquired about the purpose from the team members . 
The team members disclosed their identity and requested the representative of industry 
(printing press) to open the gate for inspection. The representative informed that he will 
open the gate after the approval from the management and went inside and dosed the 
gate. The team knocked the door many times and waited outside the main gate of the 
industry for about 10-15 minutes, but the gate of the industry was not opened and the 
visiting team was not allowed to perform the official surprise inspection, Considering the 
circumstances, the visiting team had requested the senior Superintendent of Pollee 
(Rural} in writing on 15.01.2026 to provide police protection so as to enable the team to 
perform the visit to the premises. Accordingly, a Pollee team comprising the SSP, two 
DSPs & other Pollee offldals reached the site and the main gate of the industry was 
opened after a time period of about 4 hours. 

Thereafter, the team of officers performed the visit aiongwith Police 
officials. The observations of the visiting team are mentioned below: 

1. The Industry is engaged In business of newspaper printing and same 
was not in operation. 

b1 2. The Industry has installed one no. DG set of unknown capacity placed 
\ in a dosed room which is without canopy and double silencer of 

adequate stack height. 
3. The industry has stored plastic contaminated container near the ETP 

section In an open area, which are covered under hazardous waste 
category 33.1. 

4 . The industry has installed ETP in the corner of the premises and 
same was not In operation. However, tne industry has installed 
collection pit near the ETP area and Industry has proVIded pump In 
the collection tanl< and the outlet line of pump Is leading to outside 
the premises and same is gol ns~ to undisclosed location. 

s. The Industry has not developed any plantation area for the scientific 
disposal of treated effluent. 
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G. The effluent samples were collected during visit from the collection 
tank and the samples were sent to Head Office Laboratory for 
analysis. 

In view of the above facts and violations, a notice to Issue directions u/s 
33-A of the ·water (Prevention and Control of Pollution) Act, 197-t was Issued ·~ide letter 
oo. 378 dated 29.0 1. 2026 and a notice to issued direction u/s 31-A of the Air (Prevention 
and Control of Pollution) Act, 1981 was Issued vide letter no. 380 dated 29.01.2026 within 
an opportunity of hearing before the Competent Authority of the Board on 09.02.2026.In 
reference to the said notice the representatives of the Industry have come to attend the 
hearing. 

Sh. Vivek Parkash Pandey, Authorized Signatory of M/s Hind Samachar 
Limited, Jalandhar attended the hearing alongwlth Sh. AnmoJ Ral GarQi Sh. Pranshu Goyal 
and Sh. Sunehil Gupta, Advocates. The authorized signatory stated that despite of 
insufficient period of less than 07 days granted for the hearing, the industry is submitting 
a written reply. The reply was taken on record. The officers of the Board have considered 
the reply and offered their comments by taklnglnto account the response of the industry 
and the observations made by the vlslting team of officers. The observations of the 
visiting team (mentioned In the notice Issued to the industry), the response of the industry 
and the comments of the officer's present dur1ng the hearing are tabulated herein below: 

Sr Notice issued by the 
No. Board wherein 

1 

_1 

observations were 
recorded. 

Response of industry 

j As per the Central Pollution 
Control Board ("CPCB") 
Guidelines, the said industry 
does not fall within the red 
category rather falls under the 
orange category marked as 
serial no. 127 i.~. Printing 
Press, as evident from the 
Classification Circular dated 
12.02.2025. A copy of the said 
Circular is annexed herewith as 
Annexure·l. 

/ Further comments of 
the officers of the 
Board. 

The Industry has earlier 
obtained the consents to 
operate of the Board 
under the Water 
(Prevention and Control 
of Pollution) Act, 1974 
and the Air (Prevention 
and Control of Pollution) / 
Act, 1981 under red 
category. Now as per 
the latest categorization 
of Central Pollution 
Control Bo?rd, the 1 
industry is covered in 
orange category. 

The categorization do 
not extend any 
relaxation to the 
Industry which Is 
mandated to comply 
with Sectlons 24 & 25 of 
the Water (Prevention 
an<t Control of Pollution) 
At:.t, 1974 Md Section 
21 of the Air (Prevention I 
and COntrol of Pollution) 
Act, 1981. 
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2 

3 I 

-T The lndust,;h-;;d the COnsent 1 The plea of ove~ ~ 
to Operate up to 31.03.2020, cannot be made 
due to administrative oversight applicable to the 
the renewal of the Consent to environmental 
Operate was not applied. compliances which is a 
However the Consent to serious Issue. After the 
Operate' has been appli~d .for expiry of the consents to 
on 23.01.2026 with Application operate on 31.03.2020, 

10 3099520
1. A corrt of the the l~ustry remained 

I 
same has been annexed operational I~ violat1on 

h 
.th Annexure-2. of the prov1s1ons of the 

I erewl as Water (Prevention and 

I control of Pollution) k.t, • 
l974 and the Air 

I (Prevention and Control 
of Pollution) Act, 1981. 
The consent to operate 
application filed on 

• 23.01.2026 was 
returned due to non­
submission of essential 
information. 

ln regard to your visit on May be, -th-e- in-du-s-tn-·al_,l 

15.01.2026, it has been unit was not in operation ' 
mentioned by the team from at the specific time of 

I 
Punjab Pollution Control Board visit by the officers of II 

I 
("PPCB") that the press was the Board but the 
not operational. It is to be industry has to make 
noted that the PPCB team compliances of the 

I visited during the day which environmental laws. It is 
I was within the non-operating admitted that the 

hours of the press, as the press printing press operates I 
operates at night and not at night and not during 
during the day. Moreover, 

1 
the day. The J 

during the visit, only junior- 1 representatives of the 
level members were present. It I industry were present ' 
is pertinent to note that no during the inspection by 
representative of the the team of officers of 
establi~hment was present, as 1 the Board. The facts 
no not1ce was prov1ded before relating to the 
inspection. FIR No. 12 dated registration of FIR and 1 

15.01.2026 was lodged based subsequent stay granted j 
on a complaint by Shri Raj by the Hon'ble Punjab 
Vinder Singh I.e., Respondent and Haryana High Court 
No.2, Environment Engineer; in CRM·M no. 5521 of 
Punjab Pollution Control Board 2026 are a matter of 'I 

I 
("PPCB"), Zonal OffiCe Patiala. record. 
The quashing petition titled 
'Avinash Chopra Vs State of 
Punjab' bearing No. CRM·M No. 
5521 of 2026 was filed before 
the Hon'ble High Court of 
Punjab and Haryana, which 
granted a stay on the 
proceedings of the FIR added 
as Annexure 3. 
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6. The effluent samples were collected during visit from the collection 
tank and the samples were sent to Head Office Laboratory for 
analysis. 

. In view of the above Facts and violations, a notJce to Issue di~~o~s u;s 
33-A of the 'Water (Prevention and Control of Pollution) Act, 1974 was issu'ed 'vide letter 

I 
no. 378 dated 29.01.2026 and a notice to Issued direction uts 31-A of the Air (Prevention 
and Control of Pollution) Act, 1981 was Issued vide letter no. 380 dated 29.01.2026 within 
an opportunity of hearing before the Competent Authority of the Board on 09.02.2026.In 
reference to the said notice the representatives of the Industry have come to attend the 
hearing. 

Sh. Vivek Parkash Pandey, Authorized Signatory of M/s Hind Samachar 
Limited, Jalandhar attended the hearing alongwith Sh. Anmol Ral Garg; Sh. Pranshu Goyal 
and Sh. Sunehil Gupta, Advocates. The authorized signatory stated that despite of 
Insufficient period of less than 07 days granted for the hearing, the Industry is submitting 
a written reply. The reply was taken on record. The officers of the Board have considered 
the reply and offered their comments by taking into account the response of the industry 
and the observations made by the visiting team of officers. The observations of the 
visiting team (mentioned In the notice issued to the industry), the response of the Industry 

and the comments of the officer's present during the hearing are tabulated herein below: 

49 

Notice issued by the 
Soard wherein 

observations were 
recorded. 

Response of industry Further comments of j 
the officers of the 
Board. 

1 As per the Central Pollution 
Control Board ("CPCB") 
Guidelines, the said Industry 
does not fall within the red 
category rather falls under the 
orange category marked as 
serial no. 127 i.~. Printing 
Press, as evident from the 
Oassification Circular dated 
12.02.2025. A copy of the said 
Circular is annexed herewith as 
Annexure·l. 

The industry has earff;/ 
obtained the consents to 
operate of the Board 
under the Water I 
(Prevention and Control 
of Pollution) Act, 1974 
and the Air (Prevention 
and Control of Pollution) 
Act, 1981 under red 
category. Now as per 
the latest categorization 
of Central Pollution 
Control Board, the 
industry is covered in 
orange category. 

The categorization do 
not extend any 
relaxation to the 
ln<:lustry which is 
mandated to comply 
with Sections 24 8t 25 of 
the Water (Prevention 

~ and control of Pollution) 
( Act, 1974 and Section 

1 21 of the Air (Prevention 
and Control of Pollution) l 

; I kt, 1981. 
L-i----------~------------~------------
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I .,.---

4.1 \The Industry Is engaged 
in business of newspaper 

1 ' printing and same was 
not operation 

4.2.1"\"he industry has inst~~d 

\ 
one no. DG set of 
unknown capacity placed 

\ in a closed room which is 
without canopy and 
double silencer of 
adequate stack height 

It Is to be noted that printing 
presses are operational only at 
night, when the newspaper Is 
printed. 

It is to be noted the DG set of 
750 KVA capacity is installed 
and is rarely used due to the 
regular supply of power to the 
area. The DG set with canopy 
and silencer with adequate 
stack height of 10 feet above 
building height will be 
maintained. In case any 
additional stack height or 
equipment is required the same 
should be specified in the 
condition to operate. A photo of 
the DG SET with adequate 
stack height is enclosed 
herewith as Annexure 4 

50 

The fact Is admitted by I 
the Industry that the 
printing press Is being 
operated during night 
hours. 

During inspection, the 
DG set was found 
installed without 
adequate acoustic 
canopy and inadequate 
stack height which 
constitute a violation of 
the provisions of the Air 
(Prevention and Control 
of Pollution) Act, I 981. 
Any future intent or 
assurance cannot 
substitute the violation 
of law found at the time 1 

of visit. The operation of i 
the DG set without 
declared capacity, 
requisite emission 
control measures, and 
I adequate stack height 
constitutes a violation of 
the prOVISIOns Of 

Sections 21 and 22 of 
the Air (Prevention and 
Control of Pollution) Act, 
1981. The statement 
made by the industry 
shows that they will 
make compliance of 

I adequate height. 

~j --------~--------------~---------------J 
4.3 The industry has stored It is to be noted that these Used plastic containers 

plastic contaminated containers do not contain any containing ink/chemicals 
container near ETP hazardous waste as treated fall within the scope of 
section in an open area, effluent Is discharged from ETP Hazardous and Other , 

l which are coYered under In any event, a Authorized Wastes (Management 
hazardous waste Collection Agent has been duly and Transboundary 
Cate9Qry 33.1 contracted for any Hazardous Movement) Rules, 2016 

1 

waste. A copy of the contract is and is categorized as 
enclosed as Annexure s. A copy hazardous waste of 
of authorization is endosed as category 33.1. During I 
Annexure-6. inspection, hazardous 

Additionally, for ink waste, 
which is minimal another 
cootract Is entered with 
authorised collection agent. A 
copy of the contract rs enclosed 
as Annexure 7. A co of 

waste was found stored 
In open areas within the 
industriaf unit and the 
unit did not possess the 
mandatory authorization 
under Rule 6 of the said 
Hazardous and Other 
Wastes (Management 
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authorization Is enclosed r d ' as an Trans~~ary 1 

Annexure·B. Movement) Rufet'2~l6. 

Hence, the violation of 
the provisions of Rule 6, 

1 

8 and 9 of HOWM Rules, 
2016 is clearly / 
established. 

4. 4 The industry has Installed The notice mentions that the The statement made by 
I ETP in the comer of the Effluent Treatment Plant (Ell') the industry defeats the 
premises and same was during the visit was not In very purpo~ of ~he 
not in operatlon. operation. The PPCB officials surprised vfstt. Durtng 

1 However, the industry may visit the printing press inspection . on 
I has installed collection pit upon Intimation to see the 15.01..2026, non· ' 
near the ETP area and functioning ETP. Photographs operat1on o! the ETP 
tndustry has provided of the functioning ETP has was establrshed and 
pump in the collection been annexed as Anne.xure~9. , analysis of effluent ' 
tank and the outlet line of being discharged from 

1 pump is leading to its collection tank 
outside the premises and The ETP is functional .and ~e reveal~ parameters 1 
same is going to output treated water IS be1ng exc.eedmg the 
undisclosed location. used for gardening purposes prescribed norms, ' 

and is clear of impurities. A thereby confirming 
copy of report dated discharge of polluted ' 
05.02.2026 is annexed as effluent. The private 
Annexure·l 0. laboratory reports f 

I 

submitted subsequently / 
cannot override the 
sampling conducted by 1 
the Board officers. The 1 

I 1 analysis report dated I 

i 

05.02.2026 of private 
laboratory placed on 

1
, 

record by the Industry 
cannot be relied upon 

! and considered valid for ( 
1 the violations found 

I 
committed by the 
Industry during visit on 

l 15.01.2026. 

I 

4.5 The industry has not Although the treated effluent is The unit has not 
1 developed any pla?tat~n used for gardening purposes, a maintained any I 
a~ea for the sc~entlflc contract has been entered into environmentally sound I 

I t\ ! d1sposal of treated with an autnorised Collection adequate arrangement 
- \ effluent. Agent for the treatment, for disposal of effluent in 1 

1 I storage and disposal of the the premises of the I 
I waste for the safe collection Industrial unit The 

and disposal of the same. industry cannot enter 
Into an agreement with f 
any person for 
collection, storage and / 
disposal of efflu~J 
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4.6 The effluent samples 
were collected from the 
collection tank In the 
presence of Pollee 
officials and same were 
sent to the Board's Water 
lab, Patlala for analysis. 

4.7 The representative of the 
lndusoy ha.s not 
produced any document 
regarding CT /CTO of the 
Board under the 
provisions of the Water 

~ Act, 1974 and the Air Act, 
l 1981 

52 

It Is to be noted that no report 
of the effluent sample collected 
In the presence of pollee 
omdals, as mentioned In the 
aforesaid notice, has been 
provided to the undersigned to 
date and even with the notice 
delivered on 3.02.2026. 
Section 22 (2) of the Water Act 
mandates a copy of the 
analysis result to be sent to the 
occupier of the establishment, 
which has not been done in this 
case till date. It Is submitted 
that until such a report has 
been served and analysed by 

During inspection on 
15.01.2026 effluent 
samples were collected 
by the team of officers, 
the analysis result of 
which reveals that the 
parameters are 
exceeding the 
prescribed norms, 
thereby confirming 
discharge of polluted 
effluent. The private 
labOratory reports 
submitted subsequently / 
cannot negate the 
sampling conducted by 
the Board officers. the owner of the 

establishment, no 
actionJsubmission is to be 
taken against them on this 
ground. 

Furthermore, we have got 
conducted a test privately and 
report thereof Is enclosed as 
Annexure 11, which shows 
effluents to be withing 
parameters. 

CTO has been apphed on 
23.01.2026 with Application ID 
30995201. 

Moreover, any post-
Inspection remedial 
actions or reports after 
15.01.2026 do not 
regularize the violations 
already committed. The 
analysis report dated 
05.02.2026 of private J 

laboratory placed on 
record by the Industry 
cannot be relied upon 
and considered valld for 
the violations found 
committed by the 
industry during visit on 
15.01.2026. The 
analysis result of the 
sample collected on 
15.01.2026 Is being j 
conveyed to the industry 
separately. 

Though the industry had 
applied for the consents 
to operate of ttle Board 

I on 23.01.2026 but the , 
application was retumed , 
due to non-submission 
of essential information. 
The Industry had 
remained in operation 
and Is being operated 

I 
without the consents 
since 31.03.2020 I.e. for 

1 

i
about six years, thereby 
violating the provisions 
of Sections 25/26 of the 
Water (Prevention and 
Control of Pollution Actr ' 
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·- -·------,.---__,__ 
J974 and Sect~n~ 
the AJr (Prevention and 
Control of PollutJon) Act, 
1981. Filing of an 
application for obtaining 
the consent to operate 
of the Board under the 
Water (Prevention and 
Control of Pollution) Act 
1974 or the AI; 
(Prevention and Control 
of Pollution) Act, 198! 
does not in any manner 
construed to be the 
grant of the consents to 
operate. 

5 

6 

It Is to be noted that the Though the Industry had 
Consent to Operate u/s 25 and applied for the consents 
26 of the Water {Prevention to operate of the Board 
and Control of Pollution) Act, on 23.01.2026 but tne 
1974 has been applied for with application was returned 
application lD 30995201 on due to non-submission 
23.01.2026. of essential fnformation. 

The Industry Is not a polluting The categorization of 
industry falling within tne industry does not give 
orange category marked as any relaxation with 
serial no. 127 I.e. Printing regard to the 
Press, as evident from the compliance of 
Classification Circular dated environmental norms. 
12.02.2025. From the The Orange category 
submissions mentioned above, industries are also of 
the prlntin9 press has filled the polluting nature and the 
necessary Consents, taken all printing press carries 
the necessary precautions for pollution Index of 56.5. 
the safe emission, collection, The orange category of 
reception, treatment, storage industry is also 
and disposal of its waste. mandated to compfy 
Moreove~ the proposed with Sections 24 & ZS of 
direction does not emphasise a the Water (Prevention 
permanent shutdown of the and Control of Pollutiort) 
printing press, but only for the Act, 1974 and Section 
time period till the pollution 21 of the Air (Prevention 
control measures have been and Control of Pollution) 
taken. It Is to be noted that the Act, 1981. The industry 
requisite measures have been is operating in violation 
taken by the establishment, of the provisions of the 
which is higher than the Water (Prevention and 
applicabJe industry standard, Control of Pollution) Act, 
and Inspection may be 1974 and Air 
conducted for the same by the (Prevention and Control 
PPCB. Therefore, there is no of Pollution) Act, 1981 
occasion to exercise power since 31.03.2020 and it 
under section 33-A of the Is a fit case to exerdse 
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Water (Prevention and Control 
of Pollullon) Act, 1974. 

powers u/s 31-A of the 
A1r (Prevention and 
Control of Pollution) Act, 
1981 and u/s 33-A of the 

Water (Prevention and 
Control of Pollution) Act, 
1974. 

1--
lt may be noted that PPCB has The contention of the ' 
been maliciously targeting and industry 15 totally wrong 
taking actions against Punjab hence denied that the 
Kesari Group. In relation to Punjab Pollution Control I 
Ludhiana press, Order dated Board has been ' 
15.01.2026 was passed maliciously targeting 
without even giving the party and taking actions 
an opportumty of being heard. against the Punjab I 
Subsequently a writ petitiOn Kesari Group. In the 
beanng CWP No. 1289 of 2026 present case, the 
was filed before the Hon'ble pnnting press ts 

1 
H1gh Court of Punjab and operatmg Without the 1 

Haryana. As no Interim relief mandatory consents to I 
was granted while reserving operate of the Board 
the judgment, the SLP bearing under the Water J 

Diary No. 2871 of 2026 was (Prevention and Control 
filed before the Hon'ble of Pollution) Act, 1974 1 

Supreme Court. The Hon'ble and the Air (Prevention \ 

54 

\

Supreme Court vide Order and Control of Pollution) 
dated 20.01.2026 was pleased Act, 1981 smce 1 
to dispose of the SLP while 31.03.2020 and for the l 

1 directtng that publication of the last about six years the 
newspaper of Punjab Kesari industry is intentionally 

1 

shall contir11ue uninterruptedly. and deliberately causing \ 
Thereafter, aggrieved by the pollution. The facts \ 
Order dated 23.01.2026 passed relating to the passing of 
by the Hon'ble High Court in order dated 20.01.2026 1 
CWP No. 1289 of 20261 SLP by the Hon'ble Supreme 
bearing No. 3982 of 2026 titled Court of India in SLP I 
as 'Jagat Vijay Printers LLP & bearing Diary No. 2871 ~ 
Anr. V. The State of Punjab & of 2026 was filed before 1 
Ors.' was filed before the the Hon'ble Supreme I 
Hon'ble Supreme Court vide Court and the orders 
Order dated 29.01.2026, dated 23.01.2026 1 
passed dtrectlon for the press passed by the Hon'ble 
to continue. 'However, the Punlab and Haryana 

1 
dtrectJons issued by us vide High Court in Ovil Writ 
order dated 20.01.2026 with Petition no. 1298 of2026 
respect to allowif19 the printing and Civil Writ Petition ' 
press for the poblicatton of no. 940 of 2026 and 1 

newspaper "Punjab Kesari" to further orders dated 
function uninterruptedly, shall 29.01.2026 passed by 
continue in force and, thus, the the Hon'ble Supreme 
newspaper shall be allowed to Court of India are a 
publish uninterruptedly without matter of record and are 
causing any impediment being complied by the 
subject to the final order that Board. The Jagat Vl}ay \ 
may be passed by the NGT. Printers IS operatmg the 
Further we are in the rocess umt in com lianc.e to the 
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of filing an appeal before the 
Hon'ble National Green 
TribUnal. COpy of Order dated 
29.01.2026 passed by the 
Hon'ble Supreme Court Is 
annexed as Annexure~12 . 

orders of the Hor§5 
Supreme Court of fndta.l 

t -

8 We have submitted the full 
details with respect to the 
compliance, and it is prayed 
that the operation of the press 
should not be curtailed as same 
would be in violation of Article 
19 ( 1) (A) of the Constitution of 
India. The conditions to 

I 
operate under Section 21 of the 
Air (Prevention & Control of 
Pollution) Act, 1987 may be 
imposed as advised, which are 
reasonable and commensurate 
to conditions imposed on other 
establishments of similar 
nature. 

There is no justification for 
passing a dosure Order when 
the establishment has and/or 
willing in all respects to 
implement any measures which 
are required by PPCB. 

At this stage, the Officers of the Board apprised that the analysis report of 

the samples collected during the visit on 15.01.2026 by the team of officers of the Board 

has been 1ssued by Head office Laboratory of the Board vide letter no. 2413 Dated 

04.02.2026. As per the analysis report various parameters such as oil & grease - > 100 

mg!ltr, TSS -46400 mg/ltr, BOD ·18500 mg/ltr, COD -158000 mg{ltr, found beyond the 

permissible limit of general standards for discharge of environmental pollutants onto land 

for irrigation (oil & grease • 10 mg/ltr, TSS -200 mgfftr, BOO -100 mgjftr, COO -250 

mg/ltr). 

Bl After hearing the parties and examining the record, the Competent 

Authority observed that the Printing press is admittedly being operated for a long period 

of about six years intentionally and deliberately without the consents to operate of the 

Board since 31.03.2020 in violation of the provisions of the Water (Prevention and Control 

of Pollution) Act, 1974 and the Air (Prevention and Control or Pollution) Act, 1981. ln view 

of these facts, the allegation of targeted action by the Board against the Punjab Kesari 

Group Is factually incorrect and is not sustainable. Non-obtaining of the consent to 

operate of the Board under Section 25 of Water (Prevention and Control of Pollution) 

I 

' I 
} 

I 
I 
j 

I 
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56 
Amendment Act, 2024 and u/s 21 of the Air (Prevention and Control of Pollution} 

Amendment Act, 2024 Is an offence punishable with Imprisonment. 

The statement of the Industry Is wrong that seven days' notice was Issued 

by the Board. The Industry was and is not adhering to any environmental norms and 

was/Is causing environmental pollution Intentionally and deliberately. In view of these 

facts, ten days' notice was issued to the industry for hearing (notice was issued on 

29.01.2026 and hearing was held on 09.02.2026) and the same is justified otherwise the 

case was fit for Issuance of dosure directions without any opportunity. 

It is further observed that the industry has also prevented the team of 

officers of the Board on 15.01.2026 from Inspecting the Industrial unit to check the 

compliance of environmental norms. Such an action and behavior of the proJect 

proponent is not appreciated. It is relevant to mention here that all the members/officers, 

officials of the Board when acting or purporting to act in the discharge of their official 

duties are public servants within the meaning of Section 21 of the Indian Penal Code 

according to Section SO of the Water (Prevention and Control of Pollution) Amendment 

Act, 2024 and Section 24 of the Alr (Prevention and Control of Pollution) Amendment Act, 

202'1 . The Pro)ect Proponent in fact has restrained the team of officers of the Board on 

15.0 1.2026 from performing their official duty. The visiting team of offteers of the Board 

had to contact the district Police for protection to perform the visit to check the 

environmental compliance. This exercise has wasted the valuable time & resources of 

both the Punjab Pollution Control Board and that of the Police Department. The Project 

Proponent has portrayed himself as a victim of the situation but In fact the Project 

Proponent under the guise of a newspaper printing press was and is violating the 

provistons of the Water (Prevention and Control of Pollution) Act, 1974 as amended as 

well as Air (Prevention and Control of Pollution) Act, 1981 as amended intentionally and 

deliberately. The disclosure of the analysis report by the officers of the Board (of the 

samples of effluent collected during the Inspection of the Industry on 15.01.2026) Is also 

not favorable. The analysis report reveals that various parameters are beyond the 

permissible limits. The written submissions given by the representatives ot the industry 

have been considered and found not appropriate. 

q The Competent Authority further observed that it is a fit case to Invoke the 

provisions of the Section 33·A ri the Water (Prevention and Control of Pollution) Amended 

Act, 2024 for dosure of the industry In the flrst Instance but in view of the fact that the 

unit Is a printing press (and the Hon'ble Supreme Court of India In a similar case has 

granted protection to the printing press at l udhiana) the Competent Authority decided to 

impose Environmental Compensation upon the Industry on the basis of Polluter Pays 

Principle for degradation of environment for the period of violatlon since the industry Is 

operat1ng without the consent to operate of the Board under the water (Prevention and 

Control of Pollution) Act, 1974 upto the date of hearing. The Polluter Pays Principle has 
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been decided to be the part of the envlronmen~l laws ot the countty by the Hon'bfe fJ7 
Supreme Court of India without any specific statute. Apart from the lmposrtlon of 

envtronmental compensation, the Industry Is also liable for appropriate actJon rn 

accordance with the provisions of the Water (Prevention and Control of Polfut10n) 

Amendment Act, 2024. 

After hearing the representatives of the Industry, officers of the Board and 

considering material aspects of the case, the Competent Authority in exerdse ci the 

powers conferred u/s 33·A of Water {Prevention & Control of Pollution) Amendment Act, 

2024 has dedded to Issue the following directions: 

1. The industry shall install piezometers at upstream and downstream locations so 

that groundwater sampling is carried out as per the prescribed norms within one 

month. 

2. The Board officers shall collect groundwater samples after one month and submit 

the analysis report of the groundwater sampling for further action. 

3. The Environmental Engineer, Regional Office, Jalandnar shall assess the 

Environmental Compensation to be imposed upon the industry from the date of 

violation since the industry is operating without the consent to operate of the Board 

under the Water (Prevention and Control of Pollution) Act. 1974 upto the date of 

hearing and get the same verifred from the EC Verification Committee (constituted 

by the Board for evaluation of environmental compensation) and ensure to issue 

orders in this regard. 

4. If the environmental compensation for the period of violation has to be imposed 

jointly under the Air (Prevention and Control of Pollution) Act, 1981 as amended 

and the Water (Prevention and Control of Pollution) Act, 1974 as amended, the EC 

verification committee may consider the same in consultation with the concerned 

regional office. 

s. The Environmental Engineer, Regional Office, Jalandhar shall visit the industry to 

verify the compliance of environmental norms and the daim and submissions made 4. by tile industry. 

6. The Environmental Engineer, Regional Office, Jalandhar Is directed to initiate legal 

action in the case and file prosecution against the industry and its responsible 

persons for violation of the provisions of Section 25 of the Water {Prevention and 

Control of Pollution) Amendment Act. 2024. 

7. The analysis report of the samples of effluent collected on 15.01.2026 shalf be 

dlsdosed and foiWarded to the Industry by Regional Office, Jalandhar after the 

deposit of analysis charges by the industry. 
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8. The Environmental Engineer, Regional Office, Jalandhar shall process the 

application filed by the industry for consent to operate under the Water (Prevention 

and Control of Pollution) Act, 1974 on merits. 

t 
J 11\'-

For l oJ behalf of 
~unjab Pollution Control Board 

Endst. No ..... J.~... Dated .... .J.!. ~~~. 
A copy of tne above is forwarded to EnvironmenJi'£ngineer, Pun~ab 

Pollution Control Board, Regional Office, Jalandhar for Information and necessary actJon 
as per the above decision. 

i 
j ,,l'). 

For 8t o beh~lf of 
Punjab Pollution Control Board 

v 
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Annexure R/14 

Sub: Minutes of meeting dated 19.02.2026 of committee 
constituted for evaluating the Environmental Compensation 
to be imposed on defaulting Industrial units I ULBs I HCFs 
and other establishments falling under the jurisdiction of RO 
Jalandhar. 

The meeting of committee constituted for cvaluat ing the 
Envmmmental Compensation to be imposed on defaul ting industrial units I 
ULBs I HCFs and other establishments falling under the jurisdiction of 
Reg10nal Office Jalandhar was held on 19.02.2026. 

The following officers were present: 

l . Er. Ravinder Bhatti, Senior Environmental Engineer (HQ- }) 
2. Er. Harinder Singh, Environmental Engineer (HQ-1 / 2) 
3. Er. Deepak Chadha, Environmental Engineer (RO Jalandhar) 

During meeting, the following case relating to Regional Office JaJandhar and 
received through Zonal Office, Jalandhar was analyzed. 

1. M/ s Hind Samachar Limited situated at G.T road, Suranassi, 
Jalandhar (E· Office File no.: 358533) 

The industry was issued notice to issue directions u/ s 33-A of Water Act, 
197 4 and u/ s 31-A of Air Act, 1981 alongwith an opportunity of personal 
hearing before the Chairperson of the Board on 09.02.2026, wherein it 
was decided that the Environmental Engineer, Regional Office, 
Jalnndhar shall assess the Environmental Compensation to be imposed 
upon che industry from the date of viola tion since the industry is 
operating without the consent to operate of the Board under the Water 
Act, 1974 and Air Act, 1981 upto the date of hearing and get the same 
verified from EC verification committee. 

Vide e-office fi le no.: 358533, RO, Jalandhar calculate EC and Zonal 
Office, Jalandhar has sent the case fo r EC vcriricat ion as under: 

Particulars 
' ec 

PI 

N 

s 
f 
I L~ 
lEe 

Values ·-------
PI X N X R X s X LF 

1 50 I Water Act, 1974 and Air Act, 198_1_ 
1
2 14 1 From 31.03.2020 to 09.02.2026 

250 

I 1.5 

As suggested in case or violation 

Large scale unit 

1.25 Por Jalandhar having populution 2. 19 million 

50" 2141 X 250" 1.5" 1.25 = R.s.5,01,79,687.5/ - I 

~. Page 1 ot 2 
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ObscrvoUons of the committee: 

• l·~m· rr onmclltnl Engjneer, RO Jalandhar informed th::H the mcJu11try 
~~ l.1rgc scale orange category unit and it was granted consent to 
11pcru tc llndcr Water Act, 1974 and Air Act, 198 J which were \l(lhcf 
\lJ)lO 3 1.03.2020. 

• As the indust ry was granted consents upto 31.03.2020, the date of 
viol<llion may be considered w.c.f. 01.04.2020 upto date of heanng 
i . ~ . 09 .02.2026. Considering both dates, the no. of days o( violation 
will be 2 14 1 days as calculated by Regional Office. 

• Considering above, the calculation or EC will be as under: 

F:C,. SOx 2 14 1 x 250 x 1.5 x 1.25 • Rs. 5,01,79,687.5/- say Rs. 
:5,0 I , 79,688/ -

• Su bmillcd for approval to impose E:C of Rs. 5,0 I, 79,688/- fo r 
violation or Water Act, 1974 a nd Air Act, 198 1 for penod 0 1.04.2020 
to 09.02.2026. 

G:J. 
Er. ~pakChadha 
EE RO Jalandhar 

~ 

Er.RaJh:-1.. 
SEE (m[-lT-A' fU5 

Page 2 of 2 

6( 
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Annexure R/15 

n n ~ ~ 

~t'i'S ~;gB<! O:cd<'5 aqQ~ -PUNJAB POLLUTION CONTROL BOARD 

No /~.L ......... .. . .... Dated • .. 1./'t/J.a~t. .... 

Subject: Imposition of £nvfronmentar Compensation (ECI upon M/s Hind S.m1dt" UmltH, 
G.T. Road, Suranassl, Jalandhar for vtolltlon of provisions of Water (Prevention & 

Control of Pollutlo") Act, 1974 1nd Air (Prevention & Control of Pollution) Act, 
1981. 

Order 

In order to protect and improve the environment and for prevention of hazards to 

human ~ings, other llvlnc creatures, plants and property and maintaining or resorting the 

wholesomeness of water and to preserve the quality of alr, the Parliament of India had enacted 

the Water (Prevention and Control of Pollution) Act 1974, the Air (Prevention and Control of 

Pollution) Act, 1981, the Environment {Protection) Act, 1986 and certain rules under the 

provisions of the Environment {Protection) Act, 1986 and all these Laws are collectively and 

severally being referred to as the Environmental Laws. 

ZJ The Punjab Pollution Control Soard being the prescribed authority Is 

implementing the provisions of the Environmental laws I.e. the Water (Prevention and Control of 

Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment 

{Protection) Act, 1986 and the Rules made there under In the State of Punjab. 

3} The industrial units, operations and processes lndudlng the printing presses are 

required tc obraln the Consent to Establish (CTE) and Consent to Operate (CTO) from the Punjab 

Pollution Control Soard under the provisions of the Water {Prevention and Control of Pollut ion) 

Act 1974 and Air (Prevention and Control of Pollution) Act, 1981 and to comply with 

environmental norms prescribed thereunder . 

.4) M/s Hl11d Samachar Ltd. situated at G.T. Road, Suranassl, Jalandhar is a l~rge-scale 

red category unit (prfntlnt press) and was granted consent to operate by the Punjab Pollution 

Control Board under the Water (Prevention and Control of Pollution) Act, 1974 and the Air 

(Prevention and Control of Pollution) Act, 1981 on 24.05.2016 having validity upto 31.03.2020. 

The Industry has not obtained the renewal of consents to operate of the Board under the uid 

Water (Prevention and COntrol of Pollution) Aat., 1974 and the Air (Prevention and Control of 

Pollution) Act, 1981 after the expiry of the con5ents on 31.03.2020. 

6\ ~·3·~aC! 3'?0, ~ ~. ~-147001 
l Vatavaran Bnawan, Nab)ta Road, Patiala ~147001 

.Ph.one : Chainnan .. : 0175-22.15793,"Member Secretary: 0175~2215802 (0) 
Webstte · www.ppcb.gov.rn I E-Ma~l : chainnanppcb@yahoo.in 1 msppcb@gmail.com 1 
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. ~ 
~ 
~ The lndu.ttry (printins press) was visited by the officer of the Board on 27.02.2025. 

The industry was not in operation at th1t time bvt It was observed by the vtsltlns officers thit the 

industry has Installed machinery for the prlntlne of newspipers 1nd has Installed ETP which was 

not in operation durin& the visit, as such effluent 11mples could not be collected durinJ the visit. 

The industry was otherwise operatln& the printing press without obulnlng the valid consents to 

operate under the Water (Prevention and Control of Pollution I Act, 1974 and the Air {Prevention 

and Control of Pollution) Act, 1981 from the Board. 

6) The Board had Issued show cause notices to the industry for violation of the 

provisions of Water (Pre-vention and Control of Pollution) Act, 1974 and under Air (Preventfon and 

Control of Pollution) Act 1981 from time to time vide office letter no. 660 dated 17.02.2021; 974 

dated 22.06.2022; 1980 dated 18.09.2024 and 4486 dated 18.09.2024 butt~ industry has failed 

to submit any reply to the show cause notices. The industry was thus violating various provisions 

of the Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of 

Pollution) Act 1981 and WiS operatin& the unit (printing press) without the va lid consents to 

operate of the Board. 

7) Accordingly, a show cause notice was again issued to the industry for violation of 

the provisions of above said Statutes vide letter no. 2643 dated 28.05.2025 with an opportunity 

of hearing before the Senior Environmental Engineer, Punjab Pollution Control Boird, Jalandhar 

on 10.06.2025. However, no one on behalf of the industry attended the hearing before the Senior 

Environmental Engineer, Jilandhar on 10.06.2025. 

8) Considerins the non-appeirance of any representitfve of the Industry before the 

Senior Environmental Engineer on 10.06.2025, another show cause notice was issued to the 

Industry vide letter no. 2840 dated 10.06.2025 with an opportunity of hearing before the Senior 

Environmental Engineer of the Board at Jalandhar on 20.06.2025. The hearing before the Senior 

Environmental Engineer, Jilandhar on 20.06.2025 was attended by Sh. Kultar Krlshan, Admin In­

charge. The representative stated that the Industry will apply for the consent to operate within 

one month. After hearing the representative of the Industry and considering the material facts, 

the Senior Environmental Engineer decided that the Industry shall apply for the consents under 

the Water {Prevention and Control of Pollutionl Act 1974 and Air (Prevention and Control of 

Pollution) Act 1981within 1S·days and Regional Office, Jalandharsha/1 verify the compliance made 

by the industry and submit report/proceS$ the application on merit. The proceedln.p of hHrlne 

~ ·2-

----
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•• d on 20.06.2025 were conveyed to the Industry vide letter no. 311 dated 30.06.2025 for 

compliance but the Industry has failed to apply for the consents to operate of the Bo,d. 

9) Considering the case, the Competent Authority of the Board has constituted a 

team of officers for performing a surprise visit to check the environmental compliances of the 

printing press namely Hind Samachar Umlted at Jalandhar. When the officers of the Board 

reached the premises of the lndu!try (prlntln, press) on 15.01.2026 for performing the surp_rlse 

visit, the representative of the Industry (printing press) came outside the gate of the Industry and 

inquired about the purpose from the team members. The team members disclosed their Identity 

and requested the representative of Industry (printing press) to open the gate for Inspection. The 

repre~ntative informed that he will open the Jate after the approval from the management and 

went Inside and closed the gate. The team members knocked the door many times and waited 

outside the main gate of the industry for about 10.15 minutes, but the sate of the industry was 

not opened and the vi$iting team was not allowed to perform the official surprise inspection. 

Considering the circumstances, the visiting team had requested the Senior Superintendent of 

Police (Rural) in writing on 15.01.2026 to provide pollee protection so as to enable the team to 

perform the visit to the premises of the Industry (printing press). Accordingly, a Polfce team 

comprising the Senior Superintendent of Police, two Deputy Superintendents of Police and other 

Pollee officials reached the site and the main 1ate of the Industry was opened after a time period 

of about 4 hours. 

10) Thereafter, the team of officers performed the visit afongwith Police officials. The 

observations of the vis/tln1 team ire mentioned below. 

------

~) The industry Js engaged 1, business of newspaper prlntlnB and same was 

not in operation. 

b) 

c) 

d) 

The Industry has Installed one no. OG set of unknown capacity placed In a 

closed room which is without canopy and double silencer of adequate 

stack height. 

The Industry has stored plastic contaminated container near the ETP 

section in an open area, which are covered under hazardous waste 

category 33.1. 

The Industry has Installed ETP In the corner of the premises d an samewas 
not in operation. However, the Industry has lnstall"'d 11--1 . " co "'-• on p1t near 

~ -3-
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WI the ETP area and industry has provided pump In the collection tlnk and 

the outlet line of ~mp Is leadlnB to outside the premises and same Is 

aolng to undisclosed location. 

eJ The Industry has not developed any plantation area for the sclentrtfc 

disposal of treated effluent. 

The effluent samples were coJJected during the visit and the sampfes were 

sent to Head Office, lAboratory of the Soard at Pat/ala for analysis. 

11) In view of the above facts and violations, a notice to Issue directions u/s 33-A of 

the Water (Prevention and Control of Pollution) Act, 1974 was Issued to the Industry vide Jetter 

no. 378 dated 29.01.2026 and a notice to issue directions u/s 31·A of the Alr (Prevention and 

Control of Pollution! Act, 1981 was Issued vide letter no. 380 dated 29.01.2026 within an 

opportunity of hearing before the Competent Authority of the Soard on 09.02.2026. 

12) Sh. Vivek Parkash Pandey, Authorizes Signatory of M/s Hind Samachar Ud. 

Jalandhar attended the hearing before the Chairperson of the Board on 09.02.2026 a/ongwith Sh. 

Anmol RaJ Garg, Sh. Pranshu Goyal and Sh. Sunehll Gupta, Advocates. The representatives of the 

industry submitted a writtf!n reply which was taken on record. The officers of the Board have 

considered the reply and offered their comments by takfn& fnto account the response of the 

Industry and the observations made by the visiting team of officers during visit on 15.01.2026, 

Tile comments offered by the offiCers of the Board are mentioned below. 

a. The industry has earlier obtained the consents to operate of the Board 

under the Water <Prevention and Control of Pollution) Act, l974 and the 

Air (Prevention and Control of Pollution) Act, 1981 under red category. 

Now as per the latest categorization of Central Pollution Control Board 
I 

the Industry is covered In ot7nge cate1ory. The categorization does not 

extend any relaxation to the industry which Is mandated to comply with 

Sections 24 and 25 of the Water (Prevention and Control of Pollution) Act, 

1974 and Section 21 of the Air (Prevention and Control of Pollution) Act, 

1981. 

b. he plea of oversight cannot be m.ade applicable to the environmental 

compliances which Is a serious issue. After the expiry of the consents to 

operate on 31.03.2020, the lndustl)' remained operational In violation of 
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the provisions of the Water (Prevention and Control of Pollution) Act, 1974 

and the Air (Prevention and Control of Pollution) Act, 1981. The consent 

to operate appffcatfon flied on 23.01.2026 was returned due to non­

submission of essential information. 

c. May be, the Industrial unit was not In operation at the specific time of visit 

by the officers of the Board but the Industry has to make compliances of 

the environmental laws. It is admitted that the printing press operates at 

night and not during the day. The representatives of the lndu~try were 

present during the Inspection by the team of officers of the Board. The 

facts reliting to the registration of FIR and subsequent stay granted by the 

Hon'ble Punjab and Haryana High Court in CRM-M no. 5521 of 2026 are a 

matter of record. 

d. (i) The fact is admitted by the industry that the printing press Is being operated 

during night hours. 

(ii) During inspection, the OG set was found Installed adequate without 

acoustic canopy and inadequate stack height which constitute a violation 

of the provisions of the Air (Prevention and Control of Pollution) Act, 1981. 

Any future Intent or assurance cannot substitute the violation of law found 

at the time of visit The operation of the OG set without declared capacity, 

requisite emission control measures, and adequate stack height 

constitutes a violation of the provisions of Sections 21 and 22 of the Air 

(Prevention and Control of Pollution) Act, 1981. The statement made by 

the Industry shows that they wJIJ make compHance of adequate height. 

(iii) Used plastic containers containing Ink/chemicals fall within the scope of 

Hazardous and Other Wastes (Management and Transboundary 

Movement) Rules, 2016 and Is categorized as hazardous waste of category 

33.1. During Inspection, hazardous waste was found stored In open areas 

within the Industrial unit and the unit did not possess the mandatory 

authorization under Rule 6 of the said Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016. Hence, the 

violation of the provisions of Rule 6, 8 and 9 of HOWM Rules, 2016 Is 
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the provisions of the Weter (Prevtntlon and Control of Pollution) Act, 1974 

and the Air (Prevention and Control of PollutfonJ Act, 1981. Th« constnt 

to operate application flied on 23.01.2026 w•s returned dut to M rt­

submlsslon of essential Information. 

c. May be, the Industrial unit was not In operation at the specific time of visit 

by the officers of the Boafd but the Industry his to make compliances of 

the environmental laws. It Is admitted that the printing press operates at 

night and not during the day. The rePfesentatlves of the industry were 

present during the Inspection by the team of offl(ers of the Board. The 

facts relating to the registration of FIR and subsequent stay granted by tht 

Hon'ble Punjab and Haryana High Court in CRM·M no. 5521 of 2026 are a 

matter of record. 

d. (i} The fact is admitted bY the Industry that the printing press Is befng operated 

during night hours. 

(ii) During inspection, the DG set was found installed adequate without 

acoustic canopy and Inadequate stack height which constitute a violation 

of the provisions of the Aft !Prevention and Control ofPolfutfonJ Act, 1981. 

Any future Intent or assurance cannot substitute the violation of law found 

at the time of visit. The operation of the DG set without declared capacity, 

requisite emission control measures, and adequate stack heisht 

constitutes a violation of the provisions of Sections 21 and 22 of the Air 

(Prevention and Control of Pollution) Act, 1981. The statement made by 

the Industry shows that they will make compliance of adequate height. 

(iii) Used plastic containers containing Ink/chemicals fall within the scope of 

Hazardous and Other Wastes (Management and Transboundary 

Movement) Rules, 2016 and Is categorlced as hazardous waste of category 

33.1. During Inspection, hazardous waste was found stored In open areas 

wlttlin the Industrial unit and the unit dld not possess the mandatol)l 

authorization under Rule 6 of the said Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016. Hence, the 

violation of the provisions of Rule 6 8 and 9 of uow•• R 1 «1 1 n IYI U I!S, 2016 ($ 
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clearly established. 

(lv) The statement made by the Industry defe1t.J the vlry purpose of the 

surprls~d visit Inspection 15.01.2026, operation of the was established 

Ourlng on nonfTP and analysis of effluent being dJscharsed from Its 

collection tank revealed parameters exceeding the prescrfbed norms, 

therebv confirming discharge of polluted effluent The private laboratory 

reports submitted subsequently cannot override the sampfing conduded 

bv the Soard officers. The analy$is report dated 05.02.2026 of private 

laboratory placed on record by the industry cannot be relied upon and 

considered valid for the violations found committed by the Industry during 

visit on 15.01.2026. 

(v) The unit has not miilintaJned any environmentally sound adequate 

arrangement for disposal of effluent In the premises of the industrial unit 

The industry cannot enter into an agreement with any person for 

collection, storage and disposal of effluent. 

(vi) During inspection on 15.01.2026 effluent samples were collected by the 

team of officers, the analysis result of which reveals that the parameters 

are exceeding the prescribed norms, thereby confi1ming discharge of 

polluted effluent. The private laboratory reports submitted subsequently 

cannot negate the sampling conduced by the Board officers. Moreover, 

any post·fnspection remedial actlons or reports ahe115.01.2026 do not 

regularize the violations already committed. The analysis report dated 

05.02.2026 of private laboratory placed on record by the Industry cannot 

be relied upon and considered valid for the Violations found committed by 

the industry during visit on 15.01.2026. The analysis result of the sample 

collected on 15.01.2026 Is being conveyed to the Industry separately. 

(vii) Though the industry had applied for the consents to operate of the Board 

on 23.01.2026 but the application was returned due to non-submission of 

essential information. The Industry had remained In operation and Is being 

operated without the consents since 31.03.2020 I.e. for about six years, 

thereby violating the provisions of Sections 25/26 of the Water 
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(Prevention and Control of Pollution) Ac:t1 1974 and SectJon 21 of the AJr 

(Pre~ntion and Control of Pollution) Act, 1981. fllln1 of an 1ppllcatlon for 

obtJinlna the consent to operate of the Board under the Water 

(Prevention and Control of Pollution) Act, 1974 or the Air (Prevention 1nd 

Control of Pollution) Act, 1981 does not in any rNnner construed to be the 

grant of the consents to operate. 

e. Thouah the industry had applied for the consents to operate of the Board 

on 23.01.2026 but the application was returned due to non-submls5ion of 

essential information. 

f. The categorization of Industry does not give any relalC.ation with regard to 

the compliance of environmental norms. The Orange category Industries 

are also of polluting nature and the printing press carries pollution index 

of 56.5. The orange category of Industry Is also mandated to comply with 

Sections 24 & lS of the Water (Prevention and Control of Pollution) Act, 

1974 and Section 21 of the Air (Prevention and Control of Pollution) Act, 

1981. The industry is operating in violation of the provisions of the Water 

(Pn~vention and Control of Pollution) Act, 1974 and Air (Prevention and 

Control of Pollution) Act, 1981 since 31.03.2020 and it is a fit case to 

exercise powers u/s 31-A of the Air (Prevention and Control of Pollution) 

Act, 1981 and u/s 33-A of tne 7 Water (Prevention ana Control of 

Pollution) Act, 1974. 

g. The contention of the Industry Is totally wrong hence denied that the 

Punjab Pollution Control Board has been malldousfy targeting and taking 

actions against the Punjab Kesarl Group. In the present case, the printing 

press Is operating without the mandatory consents to operate of the 

Board under the Water (Prevention and Control of Pollution) Act, 1974 and 

the Air (PreventJon and Control of PollutJon) Act, 1981 since 31.03.2020 

and for the last about six years the Industry Is Intentionally and 

deliberately causing pollution. The facts relating to the passina of order 

dated 20.01.2026 by the Hon'ble Supreme Court of India In SLP bearing 

Diary No. 2871 of 2026 was flh!d before the Hon'ble SUpreme Court and 
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the orden dated 23.01.2026 paued by the Hon'ble Punjab Jnd HJryana 

High Court In Ovll Writ Petltlon no.1298 of2026 and Civil Writ Petition no. 

940 of 2026 and further orders dated 29.01.2026 passed by the Hon'ble 

Supreme Court of India are a matter of record and are being complied by 

the Board. The Jagat Vijay Printers Is operating the unit In compliance to 

the orders of the Hon'ble Supreme Court of lndla. 

13) During the course of hearing (held on 09.02.2026) the officers of the Board 

apprised that the Head Office Laboratory of the Board at Patiala has released the analysis report 

of the samples collected from the premises of the Industry on 15.01.2026. As per the analysis 

report issued by Head office Liboratory of the Board vide letter no. 2413 Dated 04.02.2026 

various parameters such as oil and grease @ > 100 mg/ltr, TSS @ 46400 mg,lltr, 800 @ 18500 

mg/ltr, COD @ 158000 mg/ltr, were found beyond the permissible limits of general standards for 

discharge of environmental pollutants onto land for Irrigation (oil and grease -10 mg/ltr, TSS -200 

mg/ltr, BOD -100 m&fltr, COD -250 mg/ltr). 

14) After hearing the parties and examining the record, it was observed by the 

Competent Authority that the printing press Is admittedly being operated for a long period of 

about six years Intentionally and deliberately without the consents to operate of the Board since 

3L03.2020 in violation of the provisions of the Water (Prevention and Control of Pollution) Act, 

1974 and the Air (Prevention and Control of Pollution) Act, 1981. In view of these facts, the 

allegation of targeted actfon by the Board against the Punjab Kesart Group Is factua/ty incorrect 

and fs not susrainab/e. Non-obtaining of the consent to operate of the Board under Section 25 of 

Water (Prevention and Control of Pollution) Amendment Act, 2024 and u/s 21 of the Air 

(Prevention and Control of Pollution) Amendment Act, 2024 Is an offence punishable with 

imprisonment. 

The statement of the Industry was not correct that seven days' notice was Issued 

by the Board. The Industry was and Is not adhering to any environmental nonns and was/is 

causing environmental pollution Intentionally and deliberately. In view of these facts, ten days' 

notice was issued to the Industry for hearing (notice was Issued on 29.01.2026 and hearing was 

held on 09.02.2026) and the same Is justified otherwise the case was fit for Issuance of closure 

directions without anv opportunity. 

It was further observed that the Industry has also prevented the team of officers 
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iiiftke s .. nt on 15.01.2026 from lnspectflll the Industrial unit to check the compfJ•nce 01 

environmental norms. Such an action and beflavfour of the project proponent Is not lpprtclated. 

It Is relevant to mention here that all the members/officers, officials of the Board when actina or 

purporting to act In the dlscharve of their official duties are public servants within the meanlns of 

Section 21 of the Indian Penal Code according to Section so of the Water (Prevention and Control 

of Pollution) Amendment Act, 2024 and Section 24 of the Air {Prevention and Control of Pollution) 

Amendment Act, 2024. The Project Proponent In fact has restrained the team of officers of the 

Board on 15.01.2026 from performing their offlclal duty. The vlsltlne team of officers of the Board 

had to contact th~ district Police for protection to perform the visit to check the environmental 

compliance. This exercise has wasted the valuable time and resources of both the punjab Polfution 

Control Board and thit of th~ Police ~partment. The Project Proponent has portrayed himself 

as a victim of the situation but In fact the Project Proponent ~nder the guise of a newspaper 

printing press was and is vlolatins the provisions of the Water (Preventfon and Control of 

Pollution} Act 1974 as amended ~s well as Air {Prevention and Control of Pollution) Act, 1981 as 

amended intentionally ind deliberately. The disclosure of the analysis report by the officers of 

the Board (of the samples of effluent collected during the Inspection of the industry on 

15.01.2026) Is also not favourable. The analysis report reveals that various parameters are beyond 

the permissible limits. The written submissions Jlven by the representatives of the Industry have 

been considered and found not appropriate. 

It was further observed that the case Is fit to Invoke the provisions of the Section 33-A of 

the Water (Prevention and Control of Pollution) Amended Act, 2024 and under Section 31-A of 

the Air (Prevention and Control of Pollution I Amended Act, 2024 for closure of the Industry In the 

first instance but In view of the fact that the unit Is a printing press (and the Hon'ble Supreme 

Court of India In a slmillf case has granted protection to th! printing press at Ludhlana) the 

Competent Authority decided to Impose Environmental Compensation upon the Industry on the 

basis of Polluter Pays Principle for degradation of environment for the period of violation since 

the industry Is operatlns without the consent to operate of the Board under the Water 

(Prevention and Control of Pollution/ Act, 1974 upto tn• date of hearing. The Polluter PaY$ 

Principle has been decided to be the part of the environmental laws of the country by the Hon'bfe 

Supreme Court of India without any specific statute. Apart from the Imposition of environmental 

compensation, the Industry Is also liable for appropriate action In accordance with the provisions 

of the Water (Prevention and Control of Pollution} Amendment Act, 2024 and the Air (Pre\'entlon 
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/ ~ Control of Poffutfon) Amended Ac~ 2024. 

15) It 1s relevant to brousht on record th1t tht Hon'blt Supllmt Court of lndl1 tw 

consfdel'td the Princi~es of Precaution, Sustainable dtvtlopment and Polluter Pay's 1nd decided 

to strictly Implement th~ Simi. The decisions so taken by the Hon'ble Supreme Court of Jndla are 

summarized herein below: 

a) The concept of precautionary principle was considered In M.C Mehta 

versus Union of India and others and vide Judgment dated 11.10.1996 the 

Hon'ble Supreme Court of India held that the Precautionary Principle has 

been accepted as a part of the Law of the land. 

b) The concept of sustainable development was considered In M.C Mehta 

versus Union of India and others (1997) 2 sec 353 and rt was decided by 

the Hon'bte Supreme Court of India thilt the development Is essential tor 

the economy of the country but at the same time the environment and 

eco systems have to be protected. 

c) The Hon'ble SUpreme Court of Jndla has also considered the concept of 

PollUter Pay's Principle in Indian Council for Envlro Lecal Action and others 

v/s Union of India and others (1996) 3 SCC 212 para 16, Vel/ore Qtlzens 

Welfare Forum vjs Union of India (1996) S SCC 647 para 12-18 and held 

that Polluter Pay's Principle Is accepted principle and part of 

environmental law of the country without even specific statute. 

16) The proceedings of the personil hearing held before the Chairperson of the Board 

on 09.02.2026 were conveyed to the industry vide letter no.722 dated 17.2.2026 under the Air 

{Prevention and Control of Pollution) Act, 1981 and vide letter no. 720 dated 17.2.2026 Water 

(PreventJon and Control of Pollution) Act, 1974. 

17) In compliance to the decisions of t he personal hearing held on 09.02.2026, the 

Environmental Engineer, Regional Office, Jalandhar has jointly calculated the amount of 

environmental compensation for the pertod of vfolatlon from (01.04.2020 to 09.02.2026) under 

the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of 

Pollution) Act, 1981 ln consultation with the EC verification committee and referred the case to 

the EC verification committee. 

18) The EC verification committee constituted by the Board for evaluating the 
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f'\t~d Control of Pollution) Amended Act, 2024. 

15) It is relevant to brought on record that the Hon'ble Supreme Court of India has 

consldel'!d the Principles of Precaution, Sustainable development and Polluter Pay's and decided 

to strictly implement the same. The decisions so taken by the Hon'ble Supreme Court of India are 

summarized herein below: 

a) The concept of precautionary principle was considered In M.C Mehta 

versus Union of India and others and vide judgment dated 11.10.1996 the 

Hon'ble Supreme Court of India held that the Precautionary Principle has 

been accepted as a part of the Law of the land. 

b) The concept of sustainable development was considered In M.C Mehta 

versus Union of India and others (1997) 2 sec 353 and It was decided by 

the Hon'ble Supreme Court of India that the development Is essential for 

the economy of the country but at the same time the environment and 

eco systems have to be protected. 

c) The Hon'ble Supreme Court of India has also considered the concept of 

Polluter Pay's Principle In Indian Council for Enviro Legal Action and others 

v/s Union of India and others {1996} 3 sec 212 para 16, Vellore Cltltens 

Welfare Forum v/s Union of India (1996) S SCC 647 para 12-18 and held 

that Polluter Pay's Principle Is accepted principle and part of 

environmental Jaw of the country without even specific statute. 

16) The proceedings of the personal hearing held before the Chairperson of the Board 

on 09.02.2026 were conveyed to the Industry vide tetter no.722 dated 17.1.2016 under the Air 

(Prevention and Control of Pollution) Act, 1981 and vide letter no. 720 dated 17.2.2026 Wiiter 

{Prevention and Control of Pollution) Act 1974. 

17) In compliance to the decisions of the personal hearing held on 09.02.2026, the 

Environmental Engineer, Regional Office, Jalandhar has jointly calculated the amount of 

environmental compensation for the perlod of vlolatlon from (01.04.2020 to 09.02.2026) under 

the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of 

Pollution) Act, 198lln consultation with the EC vertflcat.ion committee and referred the case to 

the EC verification committee. 

18) The EC verification committee constituted by the Board for evaluating the 
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«P"vironmental Compensation to be Imposed upon defau/tlna Industrial units, Urban Loaf Bodies, 

Health Care Facilities and Other establishment has considered the case of M/s Hind Samachar 

limited, G.T. Road, Suranassl, Jalandhar in Its meetlns held on 19.02.2026. The EC verlflcatlon 

committee has calculated the Environmental Compensation for the period of violation from 

01.04.2020 to 09.02.2026 (2141 days) under the Water (Prevention and Control of Pollution) Act, 

1974 and the Air (Prevention and Control of Pollution) Act, 1981 in accordance with the formula 

and methodology evolved by the Central Pollution Control Board and adopted by the Punjab 

Pollution Control Board. The calculation carried out by the EC verification committee is tabulated 

below: 

Particulars Values 

EC PI*N*R*S*LF 

PI so Water Act, 1974 and Air Act, 1981 

N 2141 From 31.03.2020 to 09.02.2026 

R 250 As suuested in case of violation 

s 1.5 Large scale unit 

LF 1.25 For Jalandhar having population 2.19 million 

EC sox 2141 x 250 x 1.5 x 1.25 • Rs. 5,01,79,687.50/· say Rs. 
5,01,79,688/- for the period of violation from 01.04.2020 to 
09.02.2026. 

19) Therefore, M/s Hind Samachar Limited, G.T. Road, Suranassl, Jalandhar through 

Its Director I Authorized Signatory Is hereby directed to deposit an amount of Rupees 

5,01,79,688/- (Five Crore one Lakh Seventy nine thousand Six hundred elshtv elsht Rupees) as 

environmental compensation with the office of the Punjab Pollution Control Board for degrading 

and damaging the environment for the period of violation from 01.04.2020 to 09.02.2026 as 

recorded herein above within 15-days from the date of receipt of this order, failing which 

necessary action will be Initiated for recovery of the amount of environmental compensation by 

adopting coercive measures. 

20) The EC verification committee has confirmed the Imposition of EC amount to Rs. 

5,01,79,688/- upon the Industry for the period of violation from 01.04.2020 to 09.02.2026. The 

calculated Environmental Compensation has been approved to be imposed by the Chairperson of 

the Soard. Upon such Imposition and approval, the orders for Imposition of Environmental 

Compensation are being Issued by the undersigned Member Secretary of the Board. 
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~ '~~1) Take notice that no further lntlmttlon or rtmlnt»r wJII be Issued or ~~ed by rtle 

Board In this reeard after lapse of stipulated period of lS.days. The Environmental Englnftr, 

PunJab Pollution Control Board, Realonal Office, Jalandhar Is directed to ensure compliance of 

directions Issued to M/s Hind Somachor Umlted, G.T. Rood, Sflflnfstl, Jalandllor. &.._ 

<&t Member Secreta!}-
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